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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
REPLY ON BEHALF OF RESPONDENT NO.4
IN

ORIGINAL APPLICATION NO.53 of 2024

IN THE MATTER OF

FARHAKHAN APPLICANT
Versus

STATE OF UTTAR PRADESHand ORS S REPONDENTS

REPLY ON BEHALF OF NAGAR PALIKA PARISHAD MUZAFFARNAGAR
(RESPONDENT NO.4) |

MOST RESPECTFULLY SHOWETH:

1. That the present Reply is being filed on behalf on Nagar Palika Parishad
Muzaffarnagar, (Respondent No.4). |

2. That before replying to the contents of the Application it is necessafy to bring
out certain facts regarding on-going projects regarding Solid Waste
Management, which were initiated by State Government as well as Nagar

Palika Parishad Muzaffarhagar.

3. That the Memorandum of Understanding (MoU) between the Government of
Uttar Pradesh (GoUP) and the Government of the Netherlands, signed by Sri
Deepak Sihghal and H.E. Alphonsus Stoelinga, aims to enhance collaboration
in various sectors. Key areas include solid waste management, urban and

regional planning, water management, mobility planning, energy efficiency,
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sewerage, land reclamation in the Ganga Basin, agriculture, dairy, horticulture,

smart city development, cultural heritage, and cycle track infrastructure.

. That the cooperation methods involve mutual participation in projects, capacity-

building programs, knowledge exchange through meetings, conferences,
workshops, and educational trips, and promoting public-private partnerships.
The MoU, valid for three years unless terminated earlier with three months'
notice, seeks to strengthen bilateral relations and development efforts between '
Uttar Pradesh and the Netherlands based on mutual benefit and equivalence.
The copy of MoU dated 14" July 2016 is marked and annexed as f,Annexure
A1

. That the Memorandum of Understanding (MOU) between the Government of

Uttar Pradesh, India, and the Netherlands Government through the Embassy
of the Kingdom of the Netherlands in New Delhi, initially signed on July 14,
2016, aimed to strengthen collaboration based on equivalence and mutual
benefit, addressing practical needs. The original MOU was valid until July 13,
2019, but due to ongoing activities and the need for continued cooperation, it
was extended for an additional five years, until July 13, 2024. Building on this
MOU, a partnership declaration was made between the two governments,
represented by their respective officials, to develop a public-private program
aimed at cleaning the Hindon River and other parts of the Ganga basin. This
collaboration focuses on waste management, water management, and
governance structures, starting with feasibility ‘studies for various Waste-to-
Wealth projects in the Hindon river basin, beginn_ing with projects in Ghaziabad

and Muzaffarnagar, with potential extensions to other locations. The joint

- technical - working - group, chaired by the Principal Secretary for Urban

Development and Clean Ganga of GoUP, will oversee these projects. Key
components include innovative waste management solutions with an estimated
investment of up to 200 million Euros, support from Dutch companies and
concessional loans, and the provision of necessary permissions and land by
GoUP. The generated power will be bought by the UP State Electricity Board,
and Detailed Project Reports will be prepared and implemented promptly. This

declaration underscores the intent to enter a collaborative relationship to
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achieve shared objectives in environmental sustainability. The copy of extended
MoU as well as Declaration of Partnership are collectively filed as Annexure
A2. '

. That on 5.7.2018 from the Office General Manager, Construction and Desigh
Services, U.P. Jal Nigam, a tender was called outlining the Uttar Pradesh Solid
Waste Management Policy. It called for private participation in solid waste
management through long-term land leases (25-30 years) at Rs. 1 per sq meter
per year. Proposals are invited from private entities, NGOs, or organizations for
projects without financial assistance from the government. The provided-land
must be used solely for approved activities, and essential infrastruc;cure will be
provided by the Urban Local Body (ULB). Developers can profit from the

products and by-products of waste management.

. That the proposal, dated July 27, 2018, is for a solid waste management project
in the Hindon river basin, Western Uttar Pradesh. It is submitted by a
consortium including GC International (Netherlands), Trinity Natural Gas Pvt.
Ltd. (India), and Nijhuis Industries (Netherlands), in partnership with the Dutch
government. The project aims to manage solid waste in Ghaziabad, Greater
Noida, Noida, and Muzaffarnagar, as part of the Waste to Wealth program

under a MoU between the governments of Uttar Pradesh and the Netherlands.

. That the said proposal includes two projects a) Project One: Establishes a
waste management plant in Ghaziabad, Greater Noida, and Noi/'da, processing
1,800 tons of daily waste plus 500 tons from Ghaziabad dumpsite. The plant
will produce compost, recover plastics and metals, and generate 35 MW of
- electricity through incineration, using advanced flue gas treatment to meet EU
standards; b) Project Two: Develops a plant in Muzaffarnagar to manage 750
tons of daily waste, producing compost and 13 MW of electricity. The

consortium will leverage Dutch technology and involve Indian contractors,

aiming for financial viability through public and private investments, ensuring a.

sustainable and circular waste management approach. The proposal

emphasizes a public-private partnership to enhance waste management

~
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efficiency and promote resource recovery. The copy of the Proposal dated 27

July 2018 is marked and annexed as Annexure A3.

That on 5.11.2018, the Government of Uttar Pradesh has issued a Letter of
Acceptance to M/s GC International and the Honorary Consul of the Kingdom
of the Netherlands for setting up waste-to-energy plants in Ghaziabad, Noida,
and Muzaffarnagar. This follows the UP Solid Waste Management Policy, which
encourages private participation without financial assistance, offering land on
long-term lease at minimal rent. The policy mandates specific conditions,
including land use restrictions and the provision of infrastructure by the Urban
Local Bodies (ULBs). The project proponents must complete all activities within
36 months of the letter's issuance. The letter also outlines coordination and
procedural steps for the involved parties to ensure smooth implementation of
the project. The copy of the letter of acceptance dated 5.11.2018 is marked and

annexed as ‘Annexure A4’

10. The letter, dated November 20, 2018, is addressed to Mr. Manoj Kumar Singh,

Principal Secretary of the Department of Urban Development, Uttar Pradesh. It
acknowledges the acceptance of a proposal to set up Waste to Energy (W2E)
plants in Ghaziabad and Muzaffarnagar. The key activities include securing
land (35-40 acres in Ghaziabad and 25 acres near the paper mill cluster in
Muzaffarnagar), arranging workshops with stakeholders, finalizing land lease
and waste supply agreements, integrating waste from the paper mill cluster,
and setting up power purchase agreements. The letter requests support in land
lease agreements, workshop participation, waste supply guarantees, and

permit procedures to expedite project completion within 36 months. A workshop

“is"proposed for December 2018 to aligh on roles, responsibilities, and project

11

timelines. The letter seeks confirmation of participation and support from Mr.
Singh and his team. The copy of the letter dated 20.11.2018 is marked and

annexed as Annexure A5

. That vide letter dated 23.11.2021 the original time period of 36 months which is

mentioned in Letter of Acceptance dated 5.11.2018 is extended for another 18

months. The company G.C. International requested a 24-month extension vide
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letter dated 17.10.2022, for the project due to the unavailability of the required
land bank. After due diligence, the request was approved, and the timeline was
extended by 24 months from the handover date of the appropriate land, as
mentioned in the Letter of Acceptance dated 5 November 2018. The copy of
the letter dated 23.11.2021 as well as 20.3.2023 for extension of time are

collectively marked and annexed as Annexure A6.

12.That vide letter dated February 21, 2023, Director of GC International BV,
proposed a power purchase agreement (PPA) for municipal solid waste (MSW)
based power. GC India Solutions Private Limited is developing two waste-to-
energy plants in Ghaziabad and Muzaffarnagar, envisioned during' a meeting
between Prime Minister Narendra Modi and the Prime Minister of the
Netherlands in 2017. Various agreements and partnerships have been
established between the UP government and the Netherlands to support these
projects. Each plant will process around 2300 tons per day of MSW and
generate 25-30 MW of power. The total investment for the projects is
approximately 300 million USD. GC India Solutions seeks to finalize a PPA with
UPPCL to supply power at prevailing tariff rates during the project's
commissioning. The copy of letter dated 21.2.2023 is marked and annexed as

Annexure A7.

13.That vide letter dated 12.5.2023, Uttar Pradesh Power Corporation Limited
wrote a letter to Chief Secretary, Urban Pl‘anning Department informing that M/s
GS International, Netherlands can set up municipal solid waste plants of
installed capécity of about 25-30 MW each in Hapur and Muzaffarnagar under
Waste to Energy and sell the energy produced therein to the State Power

- Corporation Limited. Further stating that M/s GS International can set up plants
at the fixed rates mentioned in the said letter and also agrees to sign a power
purchase agreement for purchasing municipal solid waste based energy'under
Waste to Energy Project. The copy of the letter dated 12.5.2023 is marked and

annexed as Annexure A8.

14.That the Lease Deed, signed on October 19, 2023, between Nagar Palika
Parishad, Muzaffarnagar, Uttar Pradesh ("Lessor"), and GCIND Solutions
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Private Limited ("Lessee"), outlines the lease of 19.446 hectares of land for
establishing a Waste to Energy (WTE) plant. This plant will process 1750 tons
of solid waste daily, generating approximately 30 MW of power to be exported
to the grid. The lease agreement is for 30 years, commencing from the signing
date. The annual rent is set at Rs. 1,94,460, replacing a previous, void lease
agreement from 2019. The land is to be used exclusively for the WTE project.
The GCIND Solutions is permitted to carry out necessary canstruction,
including renovations and demolitions, to fulfill the project requirements. The
Lessor commits to securing the premises with adequate fencing and ensuring
the site is free from pollution and other environmental damages. The copy of

the lease deed dated 19.10.2023 is marked and annexed as Annexure A9

15. That Nagar Palika Parishad Muzaffarnagar, proposed for project of segregating

solid waste under 15" Finance Commission. But the said proposal was
rejected. It is necessary to point out that undertaking these huge projects
cannot be implemented without financial support from the State Government.
The copy of the Minutes of the meeting dated 4.8.2023 regarding proposals
received from Nagar Palika Parishad Muzaffarnagar in respect of the amount
of Tied Grant received under 15th Finance Commission is marked and annexed

as Annexure A10. The details of proposals/works submitted by Nagar Palika

Parishad, Muzaffarnagar are mentioned in column-6 and the decision of the
District Level Committee is mentioned in column-7. ltem no.1 was regarding
segregation of solid waste and the said proposal was rejected on the directions

of the Chief Secretary, Government of U.P.

16. That Nagar Palika Parishad Muzaffarnagar had notified and called for e-tender

- via notification 27 September 2023. The e-tender was called under the Swachh

Bharat Mission, and in compliance of government order number
PMU/2315/429(12)2018 dated 7th June 2019 which was passed for solid waste
management. According to the e-tender dated 27 September 2023 the start
date of Vdownloading the e-tender was 29th September 2023 10:00 a.m. and the
last date is 18th October 2023 3 p.m. The starting date of submission of the e
tender date is 29 October 2023 10:00 a.m.
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17.That the said e-tender was invited under Municipal Solid Waste Management
2016 for door-to-door garbage collection from all the wards and commercial
establishments of the city, disposal of garbage from secondary points,
transportation of garbage to processing plant/dumping ground and collection of
user fees. But no one participated in this e-tender, and therefore it elapsed. The

copy of the e-tender is marked and annexed as Annexure A11

18. That Nagar Palika Parishad, Muzaffarnagar again proposed and asked for
approval for obtaining the rate per tonne through tender for disposal of only
50,000 tonnes of legacy waste as against approximately 7.5 lakh tonnes of
legacy waste available at the garbage disposal site located at KidWai Nagar.
But the said proposal was again refused. This fact is apparent from the minutes
of the meeting held on 22.2.2024. The copy of the Minutes of the meeting dated

22.2.2024 is marked and annexed as Annexure A12

REPLY TO THE APPLICATION

19. That in Nagar Palika Parishad Muzaffarnagar daily solid waste generated is
collected from all 55 wards, which is segregated at the point of collection and

accordingly dry and wet waste are sent for further processing.

20.That on 14.10.2020 Nagar Palika Parishad entered into an agreement with
ROLLZ India Waste Mahagement Pvt Ltd for repairing the plant which was
established by A2Z located at Kidwai Nagar and also to process the waste @
Rs. 297 per MT. The copy of the agreement dated 14.10.2020 is marked and

annexed as Annexure A13. The said company initiated the work of repairing

_ the plant established by A2Z previously, but unfortuhately ROLLZ India waste
Management left the job in between and failed to complete the term period of
the agreement. Nagar Palika Parishad issued several letters to ROLLZ India
Waste Management Pvt Ltd initially requesting them and then issued warnings
and ultimatums. The copy of sUch letters dated 07.06.2021, 13.04.2022,
25.04.2022 and 10.08.2023 are marked as Annexure A14. The answering

respondent is annexing only 3 letters to demonstrate that al possible efforts has

been maid on part of Nagar Palika Parishad.
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21. That on 07.01.2022 Nagar Palika Parishad through Executive Officer entered

into tri-partite agreement with C&D Services, Uttar Pradesh Jal Nigam and M/s
‘Environmental Techno & M/s Daya Charan and Company’ for disposal of
legacy waste. The period of agreement was of eight months. The copy of the

agreement is marked as Annexure A15. As per the agreement the company

shall process legacy waste at Prempuri near Machli Talab and Kidwai Nagar.
The agreement was for disposal of 224655 MT Legacy Waste. The contract

was completed by the Company.

22. That now GC International has undertaken to process legacy waste free of cost.

GC intention vide letter dated 9.6.2024 has shown its interest to proéess legacy
waste as well as fresh waste at no cost. The copy of the letter dated 9.6.2024

is marked and annexed as Annexure A16. The action plan is marked and

annexed as Annexure A17.

23. The Door-to-Door collection of MSW is being operated by NPP Muzaffarnagar.

For effective collection of MSW, vehicles being used are Mini Tipper - 72 nos.
and Tricycle - 77 nos. The domestic waste is being segregated at the MRF
centre of 05 TPD capacity located at Roorkee Chungi at Roorkee road. There
is no temporary dumping sites in NPP, Muzaffarnagar, only secondary collection
point was established from where waste is collected and sent to dumpsite at
Kidwai Nagar. Disposal of MSW sent to Kidwai Nagar site was done by MSW
processing plant which was operated by third party and currently non-
operational after the contracts ends, the details of the contract is mentioned in

the foregoing paragraphs.

- -24.The process of re-tender regarding operationalizétion of MSW processing,

plant of 120 TPD capacity was on hold due to Lok Sabha Election 2024 and
effective Model code of conduct. As the Model code of conduct is
ineffective/ends the process of tendering\ is taken up by NPP Muzaffarnagar
and will be completed within one month. Accordingly, after the tendering
process and administration approval and sanction process will be completed
the MSW plant will be fully operational by August 2024. Currently the dry waste

collected is segregated in MRF and non-recyclable waste collected is sent in



covered tipper to the dumping ground and placed separately. The wet waste
- collected is treated in composting. The Answering Respondent is also annexing
few photographs demonstrating that construction work is ongoing at site area

of waste to energy plant. The photographs are annexed as Annexure A18

25.The Report dated 13.6.2024 of Nagar Palika Parishad demonstrate each and
every details regarding disposal of Municipal Solid Waste. The copy of the
Report dated 13.6.2024 is marked and annexed as Annexure A19.

26.That on 22.6.2024 e-tender was invited and the notice/advertisement was
published in the newspaper on 23.6.2024. The tender was in ”'relation for
processing and disposal of solid waste. The period for submitting e-tenders is
from 24.6.2024 till 13.7.2024. the tender will be opened on 13.7.2024 at 4pm.
The copy of the newspaper cutting, dated 23.6.2024 is marked and annexed as

Annexure A20.

27.That in the end it is necessary to mentioned that municipal bodies, even though
being autonomous bodies cannot function without control of the State
Government. Every decision regarding any policy taken by municipal body is
continuously monitored by state government. This reality is not only a mere fact
but rather it is enacted law. The State Government excises its control over local
municipal bodies through section 2 of “The Uttar Pradesh State Control over
Public corporation act of 1975”. The copy of this act is marked as Annexure
A21

28. 1t is humbly prayed that the present Reply along with Report dated 13.6.2024

ik

NAGAR PALIKA PARISHAD, MMGAR
THROUGH EXECUTIVE OFFICER

"~ be taken on Record.
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
- AFFIDAVIT ON BEHALF OF RESPONDENT NO.4
IN
ORIGINAL APPLICATION NO. 53 of 2024

IN THE MATTER OF

FARHAKHAN Applicant

VERSUS

STATE OF UTTAR PRADESH AND ORS. ..Respondehté
|

o AFFIDAVIT

| I, Pragya Singh aged about 38 years W/O Pawan Kumar Singh working as Executive
Officer of Nagar Palika Parishad, Muzaffarnagar, Uttar Pradesh, residing at Executive
Officer Government Houses, South Civil Line, Muzaffarnagar present at New Delhi do

hereby state on oath and declare as under :

1. That 1 am the Executive Officer of Nagar Palika Parishad, Muzaffarnagar, Uttar
Pradesh in the above-mentioned matter and as my official capacity. | am well

conversant with the facts of the case hence competent to swear this affidavit.

2. That | was transferred to Muzaffarnagar and | took charge as Executive Officer,
Nagar Palika Parishad, Muzaffarnagar on 16.02.2024.

3. That | have read and understood the accompanying reply paragraph  to ,

along with Annexures, which has been prepared by the lawyer upon my

- instructions. | say that whatever is stated therein are true and correct on the

basis of documents available on record and to the best of my knowledge and
belief.

4. That thé Annexures are True Copies of their original.




Verification: ®

|, above named deponent do hereby verify that the contents of the above
affidavit are true and corre

been concealed ther

Verified at New D
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R ANNEXUQE—_\

Memeorandum of Understanding

The Government of Uttar Pradesh acting through, Sri Deepak Singhal, Chief Secretary and Industrial

Development Commissioner (hereinafter referred to as "GoUP")
And

The Netherlands Government acting through the Embassy of the Netherlands, New Delhi , India
through H.E. Alphonsus Stoelinga, Ambassador. of the Netherlands to india (hereinafter.referred to as

"Government of the Netherlands”) ;
Hereinafter collectively referred to as Parties;
Have reached the following understanding:
Article 1: Objective of Mol

The objective of this MoU is to strengthen the collaboration between the GoUP and Government of the
Netherlands on the basis of equivalence and mutual benefit, taking into account the practical needs of

the Parties.
Article 2: The Parties agree to cooperate in following areas:

i.  Solid Waste Management {Inclusive of Municipal and Hospital Waste);
ii.  Spatial planning, Urban and regional planning, city development plan and infrastructure;
iii.  Water management in terms of water supply, sanitation and governance structures Including
Restoration of water bodies; | “
v, Movbﬂitykplanning, transport management and transport systems and infrastructure;
v.  Energy-efficiency both in Industry and built up environment;
vi. Sewerage and Effluents treatment;
vii.  Reclamation of 1500 acres of land in Ganga Basin at Kanpur;
viii.  Agriculture, Dairy and Horticulture;
ix. Development of Smart Cities in Uttar Pradesh
x.  Cultural heritage and

xi.  Cycle tracks infrastructure development in various cities of Uttar Pradesh.




Article 3: METHODS OF COOPERATION -

The methods of cooperation by the Parties to the MoU may include:

i.  Promoting mutual participation in relevant projects and programmes;

ii. Stimulating develapment and exchange of capacity building programs/training, exchange of

training groups and other activities for the purpose of academic and applied research and

training;

ii. Promoting the exchange of knowledge and expertise through meetings, conferences, workshops

and exposure visits etc. and sharing best practices in the fields, mentioned in Article 2 above;

iv.  Promoting the exchange of educational trips and experts:

v.  Stimulating activities to promote development and exchange of knowledge and expertise and/or

vi. Promoting public private partnerships.

IN WITNESS WHEREOF the duly authorized representatives of the Parties have signed this MoU on this

R day of Jul 3 | 2016 in two originals in the English language.

3 - This Memorandum of Understanding shall regain in force for a period of 03 {three) ye'ars unless

terminated earlier by either Party by giving atl

Signatory: _.

H.E. Alphonsus Stoelinga
Netherlands Ambassador to India
For and on behalf of
~ “Government of the Netherlands”

Witnesses - Name & Address
’?

1 iﬁ—bﬁbmuwtﬁf %:tii‘)?;

oo Dells
2 MSM THeADdr |

VEdBE (BNSUL—

st 03 (three) months advance notice to other.

Signatory: 1 ;

Deepak Singhal,
Chief Secretary
For and on behalf of
“Governor of Uttar Pradesh”

Witnesses- Name & Address

ALYV Y
IW {

2 L@/ ( 6.5. NAVERN K OMARL)
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Annecxoes -]

Extension of Memorandum of Understanding
Between
The Government of Uttar Pradesh
, and
The Netherlands Government through the Embassy of the Kingdom of the
Netherlands in New Delhi A

&

in pursuance of the Memorandum of Understanding signed on 14 July 2016 between the
Government of Uttar Pradesh and the Government of The Netherlands through the Embassy
of the Kingdom of the Netherlands in New Delhi, the objective of this MOU is to strengthen
the collaboration between the Government of Uttar Pradesh and the Government of the
Netherlands on the basis of equivalence and mutual benefit and taking into account the
practical needs of the parfies.

" The validity of the existing MOU was up to 13" July 2019.

Considering the ongoing activities and the felt need of continuing cooperation between both
“Fhe Parties o the MOU, it has been jointly decided and recommended that the MOU in its
entirety be extended beyond 13% July 2019 for a further period of 5 Years i.e. tifl 137 July

2024.

in witness thereof, being duly authorized by their respective Authorities, the parties affix their
signatures below

oo i s

<

Signatory. WF&WMMM«M, Bignatery: M g

H.E. Marten van den Berg Dr, Anup Chandra Pandey
Netheriands Ambassador fo india ‘ Chief Secretary
For and on behalf of For and on behalf of the
“Government of The Metheriands” “Government of Uttar Pradesh”

@@M@?’ gerdSiAL




Kingdom of the Netherlands

PARTNERSHIP DECLARATION

This parmership declaration is made between State Government of Uttar Pradesh, duly
represented by its Principal Secretary, Department of Urban Development and the Project
Director, State Project Management Group - Nations! Mission on Clean Ganga) Mr. Manoj
Kumar Singh (hereinafler referred to as “GolUP”)

and

Government of The Netherlands, duly represented and acting fwough the Manager Projects and
Operation, Netherlands International Works, under The Netherlands Enterprise Agency, Mr.
Arthur van Leeuwen (hercinafier referred o as “Government of NL™), jointly referred 1o as
“partners”.

Taking into account

a) the Memorandum of Understanding signed on 14% of July 2016 between State
Government of Uttar Pradesh and Government of The Metherlands covering coliaboration
in the fields of solid waste management, water management, sewage and effluent
treatment, governance structures and other areas of common interest {ANNEXURE 1);
and

b} the proposed Waste to Wealth resources recovery consept for Ganga and Hindon
rejuvenation as laid down in atfached background note (ANNEXURE 2); and

) the outcomes of recent conversations between the Chief Secretary of Uttar Pradesh,
Principal Secretaries of relevant departnents of GoUP and delegates of the Government of
The Netherlands and private sector parties on 13% of April 2018 and 4% of May 2018
respectively (AMNEXURE 3);,

the partners hereby confirm their mutual interest 1o jointly develop a public-private program to
clean up Hindon and other parts of Ganga basin, starting with feasibility studies for several
bankable Waste-to-Wealth projects in the Hindon river basin,

For this purpose, the partners agree to establish a joint technical working group:

A. Purpose of the working group is to guide the (pre-) feasibility phase of initial Waste-to-
Wealth projects and jointly design a wider public-private program to scale up the efforts
with the aim to clean pollution in the Hindon and other parts of the Ganga basin,

B. The working group will be chaired by the Principal Secretary for Urban Development and
Clean Ganga of the GolUP, Other members from UP government o be appointed by Chief
Secretary. Key players will include the Manager Projects and Operation of Netherlands
International Works (Government of NL), CEOQ of GC International and other
representatives of Dutch govermment and Dutch/Indian private seotor.

Pegedofd Y P Fo
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C.

Bi-ammual mestings will be held at high level to guide and steer the public-private program
development and implementation. Regular mestings will be held at operational leve] as
and when required 1o ensure swift progress.

Furthermore, partuers agree on following poins:

a}

b)

<)

The Duich public and private parties jointly offer the UP Government to clean solid and
liguid waste at Hindon and Ganga towns through innovative bankable business
models and technology for Waste to Weaith projects, Initial projects with an estimated
investment amount of up to 200 million Euros (equal to INR 1,600 crore) are proposed to
focus on waste management solutions for the towns of Ghaziabad and Muzaffamagar,
potentially extended later to (Greater) Noida and/or other locations in the Hindon basing
The Government of The Netherlands is partnering with a consortium of companies led by
GC International, including Nijbuis Industries Holding, Trinity Matural Gas Pyt Lid,
Siemens India and other partners, and will support provision of concessional loans and to
the extent possible gramts/subsidy to the units, To conduct feasibility studies on above
mentioned project sites followed by design and implementation of Waste to Value (W2V)
plants by the consortium;

The feasibility studies will be a product of cooperation between the GolUP, The
Government of NL and the consortium of companies. This cooperation will only become
successful and lead to investments if the parinership can operate under a certain
exclusivity, to be granted by the GoUP. The Waste-to-Wealth plants will be designed,
installed and operated based on viable business models without investments from Littar
Pradesh or the Government of India

d) The GoUP will assist to access available data related to above project Jocations and

€)
B

8

h)

facilitate partmers of the consortium to interact with selevant parties, including officers of
government depariment and agencies;

Regquired permissions and no-objections will be provided by GolUP and local authorities as
per applicable rules and regulations;

Required land will be made available on mutually agreed terms and conditions for setting
up the projects based on the feasibility study as well as discussions between the working
group partaers;

Solid and liguid wasie streams will be ensured by UP State end local authorities from
respective urban / industrial areas to the project site / plant (amounts, locations and
transportation means 1o be speeified through feasibility study);

Power genetated by the Waste-to-Wealth plants as designed, built and operated by the
private consortium will be bought by UP State Electricity Board against rates and for
minimum period to be jointly negotiated between them. v

The Demiled Project Reports for the projects envisaged should be prepared expeditiously
and the same should be implemented in a time bound manner.
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Kingdom of the Netherlands

Additional agreements may be required to be signed between private parties and GoUP 1o specify
negotiated terms and conditions for the Waste to Wealth projects.

Undersigned are fully aware that the signature of this Partnership Declaration is not legally
binding 1o each other, but rather represents the interest and infention to enter into a collaborative
relationship for the purpose of furthering common interests and collective efforts. -

GOVERNMENT OF UTTAR PRADESH

Name: oy fri L e PAL £ G i ¥ 2
Titler v g b LS ity D
L. ¥ i S Ly
GOVERNMENT OF THE NETH@W;
o & rd
i &

‘Narme: 5‘*’?/‘{; S Moy

il

P

2 “/./'
Title:  Mo.s, .. Waede S

WITNESSED BY:
GHAZIABAD NAGAR NIGAM

e, P {

al H ERNE SO » I
Name: (o ¢ Skt L4 Fop
. . NN ) ) ) . ey’ XIS o
" B o e P N % 3 t.3 *) i Rt g 4
Tie : DAUKICIPAL L DR ISSIoRER, MO, Gl j 1A DAY -

MUZAFFARNAGAR NAGAR PALIXKA

Name; /o e i St g A i
Fa e o - s e AT
Title: Cowiic oy vl /b e

EMBASSY OF THE NETHERLANDS IN NEW DELHI

;

Name: ™ s inar l Boteo o

Tithe: o o o i
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4

tetter No.: 383/GM_N-8/KARYA-10/87

ANNExLLE -

Project proposal

Solid waste
management in ULB’s of
the Hindon river basin,
Western Uttar Pradesh

submitted to the offices of
Urhan Development Authority,
UB Srate Government and

Construction and Design
Services, UP jal Nigam.

Proposed by

GU Ipternationd, Netherlonds, in cooperation
with

Trinity Naturel Gas Py, 1td., Indio,
&ifhuis industries, Netherlaods

tn Partnersing with the Government of The
Hetherlands represented by the Embassy of the
Geovernment of The Netherfonds in India.

Kingriom of the Hetherlasds
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introduction

This proposal is submitted to the State Govemment of Uttar Pradesh in response to the State
Government’s invitation to submit Expressions of Interest (Mo.: 383/GM_N-8/KARYA-10/87 —
NOTICE INVITING PROPOSAL FOR SOLID WASTE MANAGEMENT).

The proposal is part of the the Waste to Wealth program for which the Government of Uttar
Pradesh has signed a Partnership Declaration with the Government of the Kingdom of the
Netherlands. The Partnership Declaration fafls under the Mol both Governments have signed
in ... The declaration is attached to this proposal. The Indian Dutch Consortium of Companies,
GCl|, Trinty Natural Gas Pvt. Ltd. and Nijhuis Industries, has a partnership with the
Government of the Kingdom of the Netherlands to develop public private solutions {o waste
management challenges within the Hindon-Ganga basin.

Our proposal will first describe Project One: A solid waste management solution for the ULB’s
of Ghaziabad, Greater Noida and Noida, then a solid waste management solution for the ULB

of Muzaffarnagar,

Brief introduction of Consortium

This proposal for two solid waste management projects in Ghaziabad and Muzaffamar is
developed by a consortium headed by GCL. The consortium consists of three private pariners:

1. Indian company Trinity Natural Gas Pvi. Lid.
2. Dutch company Nijhuis Industries B.V.
3. Dutch company GC Intemational B.V.

Moreover, public parlies are also partners in the project. The Dutch government strongly
supports this project by among others public financing, project development, investing in
govemment to govemment refations and projects with local bodies and state. The public
private nature of this proposal is detail below in section ‘Pyblic private program Waste to
Wealth for Hindon-Ganga'.

Area of expeﬁebbe/éx pertise of GC!
GCJ is the initiating company of the Hindon River Concept that has grown into the Waste to

Wealth program. it is now Jeading the consortium of companies for the Hindon river concept.
It has also initiated projects in Assam, regarding Waste o Energy and river management,

GCl's core competence is that it is developing concepts for bankable projects, form a multi-
stakeholder team, and then swiftly proceed to the phases of Design, Build, Finance, Operate
and Maintenance, for as long as is necessary, in the Netherdands, Africa and Asia. GCl's
strength lies in cross sectoral project development in areas such as food, health, technology,
real estate, water, energy, innovation, logistics focusing on streamiining value chains making
them sustainable and preferably circular. We recently set up @ joint venture in Ghana for a
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waste to energy facility in Accra. We are involved iIn the design and development of an
innpvative STP in the Nethedands.

CEO of GC! is Mr. Therus Gieling, for the Indian project portfolio Mr. Gerben Timmer will be
in charge. He recently joined GCI, being a director for the Waste to Energy section of
SIEMENS in the Netherands. We are also very proud to announce that we have hired our
first indian expert Mrs. Aditi Tally who will be based in the Delhi region.

Area of experience/ expertise Trinity Natural Gas

The core competence of Trinity Natural Gas lies in establishing State of the Art gas power
generation plants and ‘waste to value’ projects in India at a commercial scale. Trinity knows
the energy market, knows how to operate plants Along with this Trinity has inherent
capabilities of mobilizing finance. The company is mostly developing and operating entire
Clean Ensrgy supply chains, including energy logistics. Within the consortium these are
considered very valuable competences. Trinity is headquariered in Noida, Utar Pradesh and
also has an office in London (UK). Trinity is owning (for 55%) and operating a 225 Megawatt
Gas Power Plant in Uttarakhand, is investing in scaling up CNG networks, is investing in the
City Gas distribufion sector-and will be playing a majer role during the coming feasibility
study in co-designing the waste flows in such a way that it is most beneficial for the energy
production of the proposed solid waste management facilities that are par of this proposal.

CEO of the Company is Mrs. Ranjeeta Dutt MCGroarty. She and her team will be working on
the projects.

Area of experience/ expertise Nijhuis industries

Nijhuis Indusiries knowledge base is over a hundred years old and is considered as one of
the top companies in “the fluid world”. They deliver solid solutions for sustainable water use
& resource recovery, with the highest level of intelligent innovaltions across a wide range of
industries, in projects on alf continents. Mijhuis’ core competsrice is that it offers solid
solutions for sustainable water use & resource recovery, with the highest level of inteiligent
innovations across a wide range of industries,

Although this proposal focuses on the solid waste management, in Jine with what you have
applied for, Nijhuis is full partner in the entire integrated waste management concept and will
be an enriching pariner for innovating the solid waste chain, CEO of the company is Mr.

~ Menno Holterman who is personally involved in this innovative Waste to Wealth program, Mr.

Manno Holterman lived and worked several years in india.
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Technical proposal in detatll

Current project proposal will develop a waste management plant in Ghaziabad (Project One)
and Muzaffamagar (Project Two). For both the projects land is needed for at least a duration
of thirty years. Furthermore we shall need waste delivery coniracts with a guaranteed supply
for at least 25 years. A purchase contract for 25 years is also needed for a guaranteed buy of
electricity for a fixed price.

For project development investments during feasibility phase it is required fo have exclusivity
on each location with each ULB and state government. We plan fo start with the feasibility
phase in September 2018.

Project One: Ghaziabad, Greater Noida, Noida

We see opporiunities for a project along the eastem riverside of the Hindon in Ghaziabad (to
clear the current dumpsite Pratap Vihar) or just South of Ghaziabad in Greater Noida, Io set
up a combination with a proposed Sewage Treatment Plant and still start the process of
clearing the Pratap Vihar dumpsite of Ghaziabad (8-10 kms away). We are of course open o
comperable locations that can facilitate our proposal. The facility we are proposing, processes
solid waste in an environmentally clean way. The waste is brought in, processed and what
comies out are recycled materials, steam, energy and clean air. The piant will not pollute, its
emissions will be cleaner than the air in the Delhi region often is,

For the waste generated from Noida, Greater Noida and Ghaziabad we have estimated the
waste generated on a daily basis at 600 tons per day for Noida, 200 tons per day for Greater
Noida and 1000 fons per day for Ghaziabad, in fotal 1,800 ipd. 500 tons per day of waste from
the Ghaziabad dumpsite will be added as well.

Because of the large amounts of organic material in the waste the proposal includes a first
step of bic-remediation by aerobe composting. In this way the waste will be biologically dried,
and when executed in the right way, good quality compost can be produced from the waste.

Fresh Waste
1.800 tpd

Waste from
Chatiabad
dumpsite
500 tpd

Compost
500 tpd

Remgising
750 tpd

e

Plastics

70 tnd

Strap metals
15ted

Waste from 5TP fff

Pawer
35 Mg

Scrap Metals 15 tpd

Carstruction Matertaly
10 tpd




After composting there will be a screening where the compost will be separated from the rest
of the waste. This will then be moved fo a Plastics Recovery Station where recyclable plastics
and an important fraction of the metais will be separated.

Thie waste from the dumpsite is assumed o have used a significant share of the biological
activity and will not be composted, this will be dried in a thermal drying facility, using waste
heat fram the waste to energy piant. It is then mixed with the refuse waste coming from the
material recovery station and is then used as fuel in the waste to energy plant, A total of around
- 1,200 tons of waste is then incinerated and with the high efficiency process around 35 MW of

glectrical energy will be produced,

After incineration ashes and scrap metal remain as recyclable material. Bottom and ﬂy ash find
wilt be processed to become valuable construction materiails like is now the standard procedure
in Europe.

The incinerator will be equipped with state of the art Fiue Gas Treatment technology. The flue
gas from-the stack will be cleaner than the surrounding city air. EU emission standards will be
followed.

The Waste to Value Solution:
Composting, Material Recovery, Energy.

Step 4 Comsposting Sl 2 Plastics St i Eneegy
o S Reoowery
* Cammst’mg--ali , * ‘WastetoFower
weste: = Picking Stations ¢ High iffa:?aﬂw
= Bivlogical ﬁ;}f}ag ~ Sellable plastics s Clean Air
¢ Produce.compost : ’ * »Agm
- » Remaining tonyerted 1o
T Classifier overflow stream 1o step 3 construction
to step 2. fnaterizl

The waste fo-energy plant is envisaged {0 be connected to a sewage ireatment plant lo have
synergies on energy exchange as well as waste going from STP to W2E plant and effluent
water from the W2E plant being treated in the STP. It shall be noted that waste water from the
W2E facility will mainly be leachate from the fresh waste, as the remaining systems air mainly
dry systems that don’t use waler.

Of course all ancillary systems such as road works, office buildings, electrical facilities,
firefighting equipment and others are part of the proposai.

167



168

For the realization of the plants 2 lot of technology from the Netherlands and other European
countries will be incorporated. However. we are planning fo work with Indian contractors and
suppliers 10 the maximum extent in order fo have the mast cost effective supply chain working
for this project This will also drive the creation of jobs in India in the field of engineering,
consfruction and plant operation.

We are very well aware that the area of Ghaziabad, Greater Noida and Noida are dense urban
areas, stiil under development, attracting large amounts of pew citizens. We suggest fo
carefully blend the W2E plant with the new urban fabric. With the W2E plant we are proposing
it is very well possible to combine the plant with leisure aclivities, creafing a soft shell of
functions that will transform the plant in an exciting urban hotspot. in our presentation we will

elaborate on this aspect.



Project Two: Muzaffarnagar

For the waste generated from Muzaffanargar and surroundings we have estimated the waste
generated on a daily basis at 750 tons per day.

Because of the large amounts of organic materiai in the waste the proposal includes a first
step of bio-remediation by aerobe composting. In this way the waste will be biologically dried,
and when executed in the right way, good quality compost can be produced from the waste.

Frash Municios Sotd Wadle
750 1

750 1pd

Connpait
2554pd

.
k Remaining

400 34

Plastics

30 i

Serap metals
7 tnd

Waste from 5TP 5

PowRe
13 s

3

Scran Melal § tpd

Construction Mulerials

%0 tpd

After composting there will be a screening where the compost will be separated from the rest
of the waste. This will then be moved fo a Plastics Recovery Station where recyclable plastics
and an important fraction of the metals will be separated.

The waste from the dumpsite is assumed to have used a significant share of the biological
activity and will not be composted, this will be dried in a thermal drying facility, using waste
heat from the waste to energy plant. it is then mixed with the refuse waste coming from the
material recovery station and is then used as fuel in the waste o energy plant. A total of around
400 fons of waste is then incinerated and with the high efficiency process around 13 MW of

electrical energy will be produced.

- Afterincineration ashes and scrap metal remain as recyclable material. Bottom and fly ash find
will be processed to become valuable construction materials like is nowthe standard procedure
in Europe.

The incinerator will be equipped with state of the art Flue Gas Treatment technology. The flue
gas from the stack will be cleaner than the surrounding city air. EU emission standards will be
followed. -

The waste fo energy plant is envisaged to be connected to a sewage treatment plant to have
synergies on energy exchange as well as waste going from 8TP to W2E plant and effluent
walter from the YW2E plant being freated in the STP. If shall be noted that waste water from the
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W2E facility will mainly be leachate from the fresh waste, as the remaining systems air mainly
dry systems that don't use water.

Of course, all ancillary systems such as road works, office buildings, electrical facilities,
firefighting equipment and others are part of the proposal.

The Waste to Value Solution:
Composting, Material Recovery, Energy.

hiem § Ensrgy

Sten 3 Lomposting

s Composting all »  Waste 1o Power
waste »  Picking Stations »  High £fficiency
» " Biological drying +  Sellable plastics + Clean A
* Produce compost ¢+ Ashes .
_ s Remaining converied iy,
* Classifier svprflow - _stream te step 3 construction
to step 2. raaterial

For the realization of the plants a lot of technology from the Netherlands and other European
countries will be incorporated. However, we are planning to work with Indian contractors and
suppliers to the maximum extent in order to have the most cost effective supply chain working
for this project. This will also drive the creation of jobs in India in the field of engineering,
consfruction and plant operation.
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Financial viability of the projec

The project is financial viable since capital will be provided by investors and debt financing is
guaranteed by public and private banks. Financing partners are at this siage fully committed
fo this proposal. Retums on investment have been calculated based on the currently available
knowledge and show break even after approximately ten years. Nevertheless, further research
fo obtain sound and reliable data for analysis and financial calculations will be obtained during
the upcoming pre-feasibility and feasibility study.

financial Mode! Ghaziabad/Noida/Gr. Neida

Financial Model Muzaffanagar
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We acknowledge the fact that many Waste to Energy projects in india falter, projects that do
seem tp work elsewherg in the world, also in nearby countries. We see two main reasons that
our projects will significantly differ from other waste to energy projects:

1} the focus is not only on the management of the solid waste chain but on the entire
habitat of the chain, scanning opporiunjties for upcycling recovered resources out of
the solid waste chain as well as the liquid waste chain

2) The bankability of the two projects is one, the preparations we are doing in close
partnership with the Government of the Kingdom of the Netherdands are aimed at the
scaling up of activities, see also the last chapler of this proposal.

Mame of ULB or group of ULBs included in the proposal

We are proposing for the Waste fo Wealth program two projects for which we will both need
fand:
Project One: Ghaziabad, Greater Noida, Noida: we would require a plot of a maximum size

of 35 acres, preferably in relation with the Hindon River and we will need to have access o the
dumpsite of Ghaziabad Pratap Vihar so we can clear the dumpsite and make the land available

for other purposes.

Project Two: Muzaffarnagar: we require a plot of a maximum size of 25 acres, preferably in
relation with water ways of the Hindon River basin (Kali River).

Public private program Waste to Wealth for Hindon-Ganga

The ‘Bolid waste management in ULB’s of the Hindon river basin, Western Uttar Pradesh’
project is part of a broader public private program for cleaning Hindon and Ganga. Besides
private pariners also the Dutch and indian government have signed a Mol to establish a
mutual coflaboration (see attached Mol)). Within the Mol a major program is under
development that focuses on cleaning Hindon in a mulfi-stakeholder approach, combining
strengths of public and private actors. Public private parinership is not limited to add up on
investments, but also strengthen innovation, knowledge, policies and decision making.
investment projects are the backbone of the program approach for cleaning Hindon. For each
project public and private support is guaranteed. Duich public parties, under coordination of
Netherlands International Works, take a shared interest with the Indian government and private
partners o develop waste management projects in Hindon and Ganga.

The public private program approach builds on business models by resource recovery. This
is an innovative business concept embedded in a public private program; the business model
approach is self-sustaining in financial terms. Private investments are attracted only when
capital investments will be recovered. Capital providers are only then willing to invest and may
aven be able o reinvest in subsequent projects. With this proposal the first two bankable
projects with the program are developed to clean and manage existing sources of pollution;
pollution is considered as a resource to be converted into useful products: tum Waste into

Value,

10



To enhance effectiveness, durability and impact public tasks are strengthened i connection
to our bankable projects. Where the busingss case approach is strong at addressing tangible,
concrete problems, public services must assure that waste management sustains the flow of
waste production to waste treatment plants in a proper way. Waste management is a public
task that must provide for an excellent service to tax paying households and industry, and is &
prerequisite to operate Waste to Value plants in a sustainable economic way. Public projects
will focus on amongst others planning, (municipal) service delivery, regulatory framework and
control, awareness and public education, monitoring and capacity buildling, but only when ULB
or UP state require. VWhen both private and public efforts are. implemented in an integrated way
the Hindon river and riverbanks will be ciean and wetl-being of the people is improved: we have
turned Waste into Weaith.

The program initiates with the first two projects in Ghaziabad and Muzaffarnagar. Once
implsmented other project opportunities in the Hindon/Ganga will be identified and devsloped
in the coming years. Public parties from the Netherfands govemment together with indian (UP)
authorities will guide further program development (see attached Lo} signed in Seplember

2018),

11
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Receipt of the Proposal

The is to acknowledge the receipt of the proposal for the Solid waste management project
against the advertisement published by the State Govemment of Uttar Pradesh for providing
Land Lease and supporling Public Private Partnership of Solid Waste Management in the State
of Uttar Pradesh.

This Proposal was accepted by ..
On behalf of the Urban Developmena department and the Construcﬂon and Desxgn Departmant
of UP Jal Nigam of the State Government of Uttar Pradesh.

Submitted by (on behalf of G C intemational) Received by
Signature Signature
Name ' Name

Pate : Date



175

Phanexore - By

Department of Urban Development
Government of Uttar Pradesh

Date: 5. November, 2018
To,

M/s GC International

H.N. 320, Sector 21B,
Faridabad, Haryana — 121003
e. mail:ata@gc-bv.com

AND

Honorary Consul of the Kingdom of the Netherlands
620, Cyber Heights, Vibhuti Khand, Gomti Nagar,
Lucknow-226010

e. mail: nlconsulate.lucknow(@gmail.com

Subject: Letter of Acceptance to Set up Waste to Energy Plant at Gaziabad- NOIDA and
Muzzaffarnagar, Uttar Pradesh.

The State Government organised Investors Summit at Lucknow on 21-22 February, 2018.
In above summit, representatives of various industries expressed their interest in making
investment for the purpose of setting up of waste to energy plant for processing of municipal
solid waste in the State, provided land is made available to them on long term lease and there is
assured supply of municipal solid waste. The Government considered the above proposals and
notified the "Uttar Pradesh Solid Waste Management Policy” vide G.O. No. 2221/ Nine-5-18-3525a/
2016, dated 29-06- 2018, |

2. I‘hc Pohcy provides for private pamcxpatlon and investment in solid waste management
(collecuon segregauon transportation, processing and disposat). The Policy has a provision that "in
cases where any proposal from private Entity / Investor / NGO/ Organization is received in the
Government / Directorate or Urban Local Bodyy for solid waste management activities in any
Urban Local Body (ULB) or group of ULBs in the State, without asking for any financial
assistance, whether one time or recurring and the private investor or above mentioned categories
of entities’ requirement is only the land on long term lease (25-30 years) and the solid waste

from the Urban Local Body, then in such cascs, the proposal will be scrutinized by the State

1|Fage
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Level Committee constituted for the purpose of appraising the Public Private Partnership
projects and permissions for implementation of the project will be granted based on the
recommendations of the Committee by the authority compctent to approve the grant of long term
lease of the ULB land at the rate of one rupee per square meter annually. The approval for the
lease of the land will be with the following mandatory conditions: (i) The land required for the
implementation of the project available with the ULB will be given on lease with the lease rent
@ Iis.l per sq.mt. per year; (i) the land assigned to the developer would not be used for any
other activity expect for approved project activities; (iii) the project proponent is not allowed to
mortgage the land; (iv) access road / electricity / water / streetlight / drainage / sewer will be
provided by the ULB up to the Plot. The developer will be entitled to sale or chérge for the

products and by- products produced in the process of solid waste management.”

3. In pursuance of the above policy objectives, Construction & Design Services, Uttar
Pradesh Jal Nigam, Lucknow invited proposals from the willing parties through an open tender

notice published through its Letter No. 383/GM_N-8/ [Karya-/ (/87 Dated 05/07/2018.

4, M/s GC International, Consulate — Kingdom of the Netherlands has participated and
submitted their proposal for establishing waste to energy plant at Ghaziabad-NOIDA and
Muzzaffarnagar. The Public-Private-Partnership projects Bid Evaluation Committee (PPPBEC)
has gone through the presentation made by your company on 14.09.2018 and after due
considerations has recommended the project for implementation. The Competent Authority has

approved the proposal.

5. Terms and Condition for Implementation of the Project:
~ & Your company has been assigned to set up the plants in Ghaziabad and Muzzaffarnagar city.
b. The Company nced to co-ordinate with the respective Local Authority (Urban Local Body)

for identification and finalization of the site / land for the setting up and operation of the plant.

c. Once the Land is identified, the proposal for lease deed of the Land will be prepared by
respective Urban Local Body in conformity to the State Solid Waste Management Policy which

provides following conditions for the lease deed:

2|Page
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(1) The land required for the implementation of the project available with the ULB will be

given on lease of 25-30 years on the lease rent @ Rs.1 per square meter annually,

(i)  The land assigned to the developer would not be used for any other activity expect for

approved project activities.

(itiy  The project proponent is not allowed to mortgage the land or create any kind of

encumbrance on the land.

6. The Company need to prepare and present their Detailed Project Report (DPR) for the
project to the Local Authority (Urban local Body) as early s possible and it is required thét all
project related planning, designing, construction aud other activities for the operétion of the
Waste to Energy Plant shall be completed as early as possible and in no circumstances it shall

exceed more than Thirty Six (36) months from the date of issuance of this Letter of Acceptance.

al a3
(Manoj Kumay Singh)
Principal Secretary
Department of Urban Development
Government of Uttar Pradesh.

Copy to:

1. Divisional Commissioner, Meerut with a request to provide the necessary guidance and
support (o the Project Proponent for execution of the project.

2. District Magistrate, Gaziabad and Muzzaffarnagar for facilitating the implementation of the
project. '

3. Municipal Commissioner, Gaziabad for taking all the necessary steps for implementation of

" the'project,” ~ -

4. Executive Officer, Mjuzzaffarnagar Municipal Council for taking all the necessary steps for
implementation of the project.

3|Page
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Mr. Manoj Kumar Singh

Principal Secretary

Department of Urban Development
Government of Uttar Pradesh

Subject: Reply to Letter of Acceptance to Setup Waste to Energy Plant
in Ghaziabad-Noida and Muzaffarnagar, Uttar Pradesh.

Date: November 20, 2016

Project: Ghaziabad-Muzaffarnagar W2E
Our Reference: 201390/96

Your Reference:

Page: Page 1/3

Dear Mr. Manoj Kumar Singh,

On behalf of our team, I would like to thank you for sending the Letter of Acceptance for the
Ghaziabad and Muzaffarnagar Waste to Energy projects as proposed by us.

We will now proceed with the feasibility study.
Our activities will be targeted on the following deliverables:

« Site/land for the setting up and operation of the plant.

1. The land we are targeting for Ghaziabad is around and/or on the existing dump
site, the requirement is 35 t0 40 acres.

2. For Muzaffarnagar, we ar¢ looking for a plot in the vicinity of the paper mill
cluster at Bhopa Road, and we kindly request you to indicate the availability
of land there. The requirement is as per our proposal 25 acres.

« Workshop with relevant public and private stakeholders for project kick-off.
o The land lease agreement for both locations Ghaziabad and Muzaffarnagar.
. -e - The waste (MSW) supply agreements for 2,300 tons per day in Ghaziabad and
750 tons per day in Muzaffarnagar.
Integration of waste from paper mill cluster in Muzaffarnagar.
The power purchase agreement for both locations.
Finalization of the technical concept and determination of investment costs.
The Special Purpose Companies for both projects.
The permits.
Financial guarantees on payment and waste supply from the state of UP and/or
National government.

The above listed deliverables we see as a combined effort on which both our teams need to
work, in order to be able to accelerate the process we ask your support in the following:

o Arrange land lease agreement after confirmation of site selection.
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» Your presence and input in the workshop to be held in the week of the 17th of
December in Muzaffarnagar and Ghaziabad.

 Input for a Letter of Intent on the waste supply guaranteed for 25-30 years.

o Clarity on the procedure of who to deal with for the power purchase agreement, and
more specifically, support on the coordination and preparation of the power purchase
agreement. :

o Permit procedure, it is in our both favour that the permits are cleared in the fastest
way possible in order for us to be able to deliver a running plant in 36 months. We
kindly ask you to advise on how to proceed in this matter and support us in the
process afterwards.

Our time schedule is shown below:
December, 2018:

¢ Workshop with our and your team (preferably in the week of 17th of December), in
this workshop we would like to meet your team, the team of the District Magistrate of
Ghaziabad and Muzaffarnagar, the Municipal Commissioner of Ghaziabad and the
Executive Officer of Muzaffarnagar Municipal Council, besides authorities
responsible for a power purchase agreement, Purpose of the workshop would be to
align process steps and clarity on roles and responsibilities, besides presenting a
detailed project timeline and expectations from our side.

 First draft of land lease agreement arranged (during the same week), final agreement
signed asap.

e Overview of starting points regarding a Letter of Intent for waste supply with
respective ULBs.

e Overview of starting points regarding a Letter of Intent for PPAs with the state of
Uttar Pradesh.

We kindly ask you to confirm your willingness to join the workshop in the above-mentioned
week and your support in the other queries stated.

Gerken Timmer MSc MBA
Project Development Director
oti@cic-bv.com | +31 (0)6 15 46 7246
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Subject: Important

Number: 11484/N-5-2021-3525/2016

From,
Sanjay Kumar Singh Yadav
Special Secretary

Government of Uttar Pradesh

To:
Executive Director,
Swachh Bharat Mission — Urban,

State Urban Development Agency, Lucknow, Uttar Pradesh

Urban Development Section-5
Lucknow, Date:23.11.2021

Subject: Extension of the Test-Energy plant being set up in the Municipal

Corporation, Muzaffarnagar by M/s G.C International.
Sir,

With reference to the above subject, | have been directed to refer to your letter
number-P.F.U/4860/429(15)/2020-21 dated 02.11.2019.

2. The proposal for setting up waste to energy plant in Nagar Nigam
Ghaziabad and Nagar Palika Muzaffarnagar was given to GC International for
through Letter of Acceptance issued on 05.11.2018 and the same has been
considered. M/s G.C International is working towards establishing/ setting up ways
to energy plant. Under the said circumstances the actual time period of 18 months

which is mentioned in letter of acceptance dated 5.11.2018 be extended.

3. After due consideration, the Urban Development Department,

Ghaziabad and Municipal Corporation, Muzaffarnagar have been directed to extend
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the period of the Letter of Acceptance issued on 05.11.2018 by another 18 months.
Accordingly, the period of the Letter of Acceptance issued on 05.11.2018 is extended
- by another 18 months.

Kindly ensure necessary action in this regard as per the rules.
Yours faithfully,

(Sanjay Kumar Singh Yadav)

Special Secretary
Copy to:

1. Director, C&DS, Jal Nigam, Lucknow
2. Municipal Commissioner, Nagar Nigam, Ghaziabad.
3. Executive Officer, Municipality, Muzaffarnagar, District Muzaffarnagar.

4. M/s G.C International, Faridabad, Haryana-121003.

(Sanjay Kumar Singh Yadav)

Special Secretary



186

i 1=

‘q(z_

Letter No:-1413/9-5-2023-3555A/2016

From,
Kalysn Banerjee,
Joint Secretary,
Government of Uttar Pradesh

To, .
State Mission Director,
Swachh Bharat Mission {Urban},
Directorate of Urban Local Bodies,
Lucknow, UP,
1.D0.D Section-5 Lucknow,Date: 20 March, 2023

Subject; - Regarding establishment and implementation of Waste-to-Energy Plant in Municipal

Corporation, Ghaziabad and Municipa! Council, Muzaffarnagar. '

Sir, '

This s in reference to the letter dated 17.10.2022 {copy 2ttached) by the Director, G.C.

International, through which the company has requested to extend the timeline by 24 months
from the date of the letter submitted, due to non-availability of appropriate fand bank required
to establish Waste-to-Energy Plant in Municipa! Corporation of Ghaziabad and Municipal
Councilof Muzaffarnagar.
2- In this regard, | am directed to inform you that after due diligence of the request
received as above, for establishment and making functional of Waste-to-Energy Plant in
Municipal Corporation of Ghaziabad and Mimicipai Councilof Muzaffarnagar. The time period
shall be extended by 24 months from the exact date of handover of appropriste fand to M/s
G.C. International from the date mentioned in the Letter of Acceptance dated 05.11.2018.

Please do the needful abiding by the rules.
‘ neergly, ‘; Wg};é
, 98’9'
(Kalyan Banerjee}
Juint Secretary,
Copy forwarded to the following for information and necessary action:-
1- Municipal Commissioner, Municipal Corparation, Ghaziabad,

» Z—Di}éctbr,.t\&ﬁs', Up }ailﬁigam {Urban)}, Lucknow.

3 Executive Officer, Municipal Council, Muzaffarnagar, District-Muzaffamagar,
4-M/s G.C. Interational, Faridabad, Haryana - 121003.

{Kalyan Banerjee)
Soint Secretary,



.

Ann evoee pE7

21* February 2023

To,

Shri Pankaj Kumar (IAS)
Managing Director, 1 \4\% .
Uttar Pradesh Power Corporation Limited,

Shakti Bhawan 14 Ashok Marg,
Lucknow, UP, India

- 9’\ ’ '17
Subject: p'l"opnsal for PPA with UPPCL for MSW based Power \M o &
e (}U‘q ’

Dear Sir,

We refer to the above subject and express our keen interest in entering into a power purchase“
agreement with the Uttar Pradesh Power Corporation Limited. Our company GC india Solutions Private
Limited is developing two waste to_energy.plants, using municipal sofid waste, in the districts of
Ghaziabad and Muzzafarnagar.

This project was envisioned during a meeting of Honourable Prime Minister Shri Narendra Modi and
Honourable Prime Minister of Netherlands Mr Mark Rutte in 2017. The governments agreed to
cooperate on water management and particularly the national clean Ganga mission. An MOU was
signed subsequently. Following this, a partnership declaration between the Uttar Pradesh Government
and the Government of the Netherlands was signed in 2018, confirming their mutual interest to jointly
develop a public-private program to clean up Hindon and other parts of the Ganga basin.

To clean the Hindon and larger Ganga River basin it was decided that managing solid waste would be
a priority. The Netherlands based company GC International conceptualised two waste to energy
projects and was awarded by the UP-State Government two project locations in Ghaziabad and
Muzzafarnagar for the establishment of their plants.

- Ry
Relevant agreements with regards to the establishment of the project are the following: ‘

1} Mo Signed with Government of UP and GC International during Deputy Chief Minister Shri
Keshav Prasad Maurya to the Netherlands for the UP-Investor Summit held in February 23.
{2023)

2} tand lease agreement of GC India Solutions Private Limited with the Muzzafarnagar Nagar
Palika Parishad. (2019)

3) Waste Supply agreement with Ghaziabad and Muzzafarnagar is in process.

4} Land lease-agreement of GC India Solutions Private Limlted with the Ghaziabad Nagar Nigam:
{2019)

S) SupportAgreement between Department of Urban Development and GC lnternafcional. These
agreements wifl provide support to GC international in obtaining clearances for the
establishment of the project. {2019)

6) Letter of Acceptance from the Department of Urban Development Government of Uttar
Pradesh to set up the waste to energy plant In Ghaziabad and Muzzafarnagar. (2018)

7) Partnership declaration for public private projects between the Uttar Pradesh Government
and The Netherlands Government. (2018)
8) MoU between Government of india and Government of Netherlands. in the field of water

management, (2017)

MWIRWRL-YEMR
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9} MoU between the Government of Uttar Pradesh and The Netherlands government. (2016}

Each waste to energy plant will process approximately 2300tpd of municipal solid waste totalling 4600
tpd upon achieving full capacity.

Waste streams for the Ghaziabad Plant:

s, MSW from Ghaziabad Nagar Nigam Totalling: 1575 tpd
e  MSW from legacy dump site Totalling: +500 tpd

* Total availability of MSW in Meerut Division: 6000 tpd

Waste streams for Muzzafarnagar Plant:
s WISW from Muzzafarnagar Nagar Palika: 700 tpd
o MSW from dump site: 300 tpd
¢ Waste from paper mills {paper/plastic): 519tpd
« Total availability of MSW availability in Saharanpur Division: 2300 tpd

Upon receiving the waste will be put through a process of pre-treatment and segregation. ltems for
recycling, such as plastics, glass and metals, will be separated; organic material will be composted.
After pre-treatment high-calorific waste will be burned in an incinerator of (Dutch/EU standards) to
generate electricity. ’

Both plants will produce 25 - 30 MW of power each, totalling 50- 66 MW of power. The total
investment of the waste to energy projects will be.approximately 300 million.USD. GC india Solutions
proposes to enter into a power purchase agreement with-UPPCL to supply power at the prevailing
tariff rate as par UPERC during the time of commissioning of the project.

The generating company’s facilities
1 Name * GC India Solution Private Limited
2 Location 1 Village: Galand, District Hapur, Uttar Pradesh
3 Location 2 Vitlage: Muzzafarnagar, Khata no; 00287, Uttar Pradesh
4 Director a) Therus Gleling,
b} Siddharth Sivaraman
5 Contact Person Siddharth Sivaraman
6 Tel Number + 91 8447246644

Sir, we' would like you kindly consider our proposal for a PPA, guide us in the way forward and confirm
in writing that we could draw up a PPA for each project in the coming year.

Yours thankfully,

- Therus Gieling :

Director, GC international BV, The Netherlands

cc, .
- Mr.Siddharth Sivaraman Director M/5 GC Indla and India representative GC International
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Pankaj Kumar Uttar Pradesh Power Corporation

IAS Limited*
Managing Director

Rajeev Bhavan, 14-Ashok Marg

Lucknow-226 001

Phone: 0522-2287787

No.: 722/33010/Pradhan/01/2023
Date: 12.05.2023

To,

Chief Secretary,

Urban Development Department,
Government of Uttar Pradesh,
801, Bapu Bhawan, Lucknow,
Uttar Pradesh - 226001

Subject: Regarding the signing of the Power Purchase Agreement (PPA) for
purchasing power from waste to energy power plants established by G.C
International, Netherlands in Muzaffarnagar and Hapur districts with a capacity
of 25-30 MW (each plant).

Déaf Si_f, |

The power purchase agreements (PPA) for purchasing power from waste to
energy power plants established by G.C International, Netherlands in
Muzaffarnagar and Hapur districts with a capacity of 25-30 MW (each plant) are
to be signed based on the tariff determined by the Honorable UPERC for the
FY 2023-24. The proposed locations of these plants are as follows:
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Location 1: Village: Ganwri, District: Hapur, Uttar Pradesh

1. Name: G.C International
Location 2: Village: Muzaffarnagar, Khata No. 00287, Uttar Pradesh

In this regard, it is informed that the levelized tariff for purchasing power from
these plants has been determined by UPERC based on the directives issued
by the Ministry of Power and the Ministry of New and Renewable Energy,
Government of India. The levelized tariff for purchasing power from these plants -'
for the FY 2023-24 is Rs. 9.36 per unit. It is also mentioned that the UPERC
has agreed to determine the tariff for purchasing power from these plants based
on the directives and guidelines issued by the Ministry of Power and the Ministry

of New and Renewable Energy, Government of India.

Based on the above facts, it can be inferred that GC International, Netherlands,
can establish energy production plants based on solid waste disposal (waste to
energy) in Hapur and Muzaffarnagar to generate approximately 25-30
megawatts (individual plants) of energy and sell the energy produced to Uttar
Pradesh Power Corporation. This will comply with the CRI Regulation 2019-24
and the amended CRI Regulation. Since the implementation cost is higher than
Rs 8 per kWh, it is possible to sign an agreement with GC International-
Ntherlands, to establish plants at suitable locations based on solid waste to
energy- production with the prior approvél of the Energy Department, Uttar
Pradesh Government, to ensure the payment of Rs 8 per kWh for the energy
supplied to UPPCL.

Yours sincerely,
(Pankaj Kumar)

Managing Director
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Copy to:

1. Additional Chief Secretary, Energy and Additional Energy Sources

Department, 625 Sapan House, Bapu Bhawan, Lucknow.

2. GNOEC International-BVVV, with the assistance of Nitelglass,
Level-2, Elegance Tower, Jasola, New Delhi-110025.
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LEASE DEED

Property situated :- Muzaffarnagar with in Nagar Palika

Anual Rent:- 1,94,460/-

Period - 30 Years

Stamp Duty :- 47,000/~ rs.

V.Code no. :- Serial no. 150 Praroop 1

Nagar Palika Parishad, Muzaffarnagar. PAN- AAALN1741M. throw executive officer
Hemraj S/o Kalu R/o Villa 3 N.H-58 Merut Road Jain Tubo Company Compound

anandam Ghaziabad. (First Party)
And

GCIND Solutions Private Limited PAN- AAHCG9399Q. throw its Director
Theodorus Gerardus Wilhelmus Passport no. BKCS8CKF48. R/o Spoorstraat 27 6942
EB Didam Gelderland, the Netherlands. (Second Party)
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Lease Deed

This lease deed is entered today on this 19" day of October in the year Two Thousand and

Twenty-Three, at Muzaffarnagar;

Between:

Nagar Palika Parishad, Muzaffarnagar Uttar Pradesh, PAN AAALN1741M (hercinafter referred

to as the "Urban Local Body") which expression shall unless repugnant to the context or meaning -

thereof includes lts successors, administrators and assigns of the First Part through Executive
Officer, Muzaffarnapar Nagarpalika Parishad, District Muzaffamagar, Uttar Pradesh, hereinafter
referred to as "THE LESSOR™.

AND

GCIND Solutions Private Limited, a Company inéorporated under “The Companies Act 2013
(Company Limited By Shares)" with Registration Number - 353627 and having its registered
Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura Road, New Delhi
1100025, (hereinafter referred to as "Company") which expression shall unless repugnant to the
conlext or meaning thereof includes its successors, administrators ;md assigns of the Second Part
through Director Mr. Theodorus Gerardus Wilhelmus Gieling Passport Number BKC8CKF48
Mob. +31- 622803518 hereinafter referred fo as "THE LESSEE".

WHEREAS THE LESSOR is the Government agency and rightful owner and is in possession of
the piece of Non-Agricultural land bearing Gata Numbers and hand drawn maps authorized
o,

by thie Lessor included in Annexure-A with total area”ad-measuring 19.446 Hectares or 194460

Square Meters mare specifically described in Annexure A-n Muzatfarnagar and registered

_in the revenue record at Survgy numbers and dates mentioned in Annexure A more

particularly described in the schedule given at the foot of this de#d and ‘Annexure A, (hereinafter
called to and referred to as "The demised premises”). THE LE’S'SOR shall provide certified copy
of all the documents related to Demised Premises aloig with its English translation to THE
LESSEE;

involved in business of processing and providing

AND WHEREAS THE LESSEE is a company

o
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* gervices of Integrated Waste management.

AND WHEREAS THE LESSEE have been selected to set up and run an Integrated Waste to
Energy (WTE) plant at Muzaffarnagar with a daily capacity of around 1750 tons solid waste Per
Day and generate around 30 MW of power to be exported to the grid under a Power Purchase
Agreement on Public Private Partnership model (the “Partnership Declaration” attached hereto as
Annexure B) and the Memorandum of Understanding between the State Government of Uttar

Pradesh and the Government of the Netherlands (attached as Anunexure -C). The Department of

Urban Development, Government of Uttar Pradesh has issued the Letter of Acceptance dated

05.11.2018 and that the timelines have been consequently extended by the State Government vide
its letters dated 23.11.2021 and 20.03.2023 (collectively attached as Annexure D.) The Lessee
has accepted: the offer and confirmed it vide letter dated 20.11.2018 (attached as Annexure -
E). The Lessee requires adequate land for installation of Waste to Energy Plant and for this
purpose Lessee requires an adequate area of land for setting up its plant. Upon the request of
THE LESSEE, THE LESSOR has identified the land fulfilling requirement and having approval
for setting up WTE plant and has offered to grant lease of the said demised premises, which THE
LESSEE has agreed to take on lease based on representation of THE LESSOR that the Demised
Premises is suitable for the purpose of setting up WTE project. The Lessee will obtain the
necessary environmental clearance and other statutory clearances required. The Department
of Urban Development, Government of Uttar Pradesh will facilitate the Lessor in obtaining

necessary clearances.

AND WHEREAS THE LESSOR represents and warrants that it has obtained all approvals‘from
the relevant government bodies, the provincial/municipal authorities and all other applicable
government agencies ot bodies, needed for lessee to lawfully enter into this Lease Agreement.

AND WHEREAS based upon above rcprésenta,tion THE LESSOR has offered to. lease out the
Demised Premises to the Lessee, and The Lessee has agreed to take the Demised Premises on

lease from THE LESSOR for the consideration; rent and tefms & conditions hereinafter detailed.

THEREFORE The LESSOR doth hereby demise on The Lessee the open demarcated land
admeasuring 194460 Square Meters (being part of gata numbers as mentioned in Annexure A) of

the Lessor's land situated at; address - mentioned in Annexure A, Muzaffarnagar together with the
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“right to use the land, water, drainage together with the right for the Lessee, its servants,

employees, visitors and all other persons authorized or permitted by the lessee to use the Demised

Premises and to hold the said Demised Premise unio the Lessee for a period and considerations

mentioned hereinafter:

|95

The Lease Deed Signed Between Nagar Palika Parishad, Muzaffarnagar Ultar Pradesh, PAN
AAALNI74IM (hereinafter veferred to as the "Urban Local Body™ and -GCIND

Solutions Private Limited, a Company incorporated under "The Companies Act 2013

(Company Limited By Shares)" with Registration Number - 353627 and having its

registered Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura
Road, New Delhi 1100025, (hereinafter referred 1o as "Company®) on 14" day of October
in the year Two Thousand and Nineteen will be deemed to be void ab initio upon signing
of this New Lease Deed.

It is made clear that notwithstanding the lease dated 14.10.2019 was neither registered nor
stamped nor was any possession of land handed over to the lessor in pursuance of the said

lease.

. Tenancy period:- The lease will be for a period of Thirty years commencing from the

date of signing of this agreement by the Parties.
That the annual rent of the said Lease Deed has besn ééreed to be Rs. 1/- per Square
Meter i.e., Rs. 1,94,460/- (Rupees One Lakh 'Niﬁéfy- Four Thousand Four hundred

v

and Sixty) per year. :

P

The Lease rent shall be paid by the Lessee to the Lessor after execution hereof evei‘yf

s

year, in advance in the first week of month of January. - -

That the Lessor hereby confirms that the Lessee shal} use the said Demised Preniises for

the purpose of this Project of installation and running of Waste to Energy Plant

- {WTE) and produce power from that for a capacity of around 30 MW. The project

‘capacity may be altered or amended if agreed mutually in writing.

The Lessor represents and warrants that the said Demised Premises is suitable for the
purpose of setting up WTE further all the preliminary approval including environment
clearance of land to set up WTE shall be obtained by The Lessee. The Lessee shall obtain
and The Lessor shall cooperate in obtaining the necessary permissions and
clearances for implementation and running of the project at their own cost and ensure

renewal/keeping alive the permission(; license(s) required for the purpose. In

(P Scanned with OKEN Scani
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case of any default or breach of any terms of any license or permission, the Lessor
shall not be responsible for any direct or indirect consequences unless such default or
breach is attributed to the Lessor.

8. That the Lessor warrants and represents that the demised premises is free from
pollution, unexploded ordinances and environmental damage as well as any
occupants.

9, That the said Demised Premises shall be exclusively used and utilized by The Lessee for
the purpose of establishment and running of the Project mentioned above and shall
not be used for any other activity. Lessor shall deliver exclusive and lawful
possession to lessee of the entire site on signing of this Lease Deed. |

10, That the Lessee shall not be allowed or entitled to mortgage the said Demised

Premises or lease hold rights or to create any kind of encumbrance over the Demised

Premises granted under this Lease Deed.
P 11, That the lessor hereby shall ensure that the Demised Premises has round the clock
| , clectricity supply of appropriate-load as may be required for WTE plant and the Lessee
| shall be provided electricity connection by the Lessor (including the supply of
electricity to the grid), for the capacity/load required for running of the Waste Energy
Plant and allied activity from the Electricity Department and the Lessee shall be liable to

pay all charges for elgqtricityi :actually consumed by the Lessee during the
occupation and calculated &% per ther teadings recorded hy the respective meters
installed in the Demised Prcm%séé iés referred to the letter of Acceptance anncxed
hereto as Aﬁpexure D).

12. That the Lessor hereby shall ;)rgyi'a;: the Lessee with 24 hours water connection from the
competent ‘authority and Lessee shall be entitled to ihstall Jet Pump/ Submersible
Pump and overhead tank with };ipe'li'r{es and also underground / semi underground water

- .. . . storage tank as may be required to comply with the norms of fire safety or any other law
In force or as per the needs of the business of Lessee (as referred to the Letter of
Acceptance annexed hereto as Annex D). The same facility shall be made available for
and also for the drainage connection system.

13, That the Lessor shall grant all rights of way, provide road access, air, streetlight, drainage,
sewer and privy and other easements appertaining to the Demised Premises (as referred to the

Letter of Acceptance annexed hereto as Annexure D).
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16.

19.

56

That the demised premises will be considered to be one contiguous plot and that any
public road or thoroughfare will only extend to its entrance and perimeter and shail
not run onto or across the Demised premises or any part thereof. Should there be any
road or thoroughfare, public or otherwise, on the property, the same shall be for the

exclusive enjoyment and use of the Lessee and to the exclusion of others.

. That the Lessor undertakes that if there is a necessity by way of planning pursuant to

revenue records, policy, order of the court, or any claim or complaint by any member
of the public for access of any path, public thoroughfare, easement or access an
alternative shall be provided by the Nagar Palika at its own cost and initiative so that
no interference shall be caused in the exclusive enjoyment and use of the demised

property by the Lessee.

That the Lessee is hereby authorized by Lessor to carry out all construction works on
the Demised Premises, in accordance with the submitted project proposal and the
building laws. Lessee may renovate the leased structures, demolish the buildings on
the Demised Premises and reconstruct it in order to carry out its obligations and

exercise its rights under the partnership declaration.

. The erected buildings and all works and devclopments carried out by the Lessee or its

legal successors will remain the-prdpérfy'of Lessee to the extent permitted by Law,
during the Lease period of thxé Ledse Deed and subject to such rights or

compensation as permitted undet Jaw upon expiry of the lease.

’

. That the Lessee shall pay the appliéaiilc water Tax and other taxes in respect of the

‘Demiscd Premises to the concerned authority directly from the date of taking

possession of the Demised Premises till the date the Demised Premises is handed over by

‘the Lessee to the Lessor.

The Lessor represent that it shall ensure necessary consents for obtaining any statuary
permission to be obtained from any ~Govenment or Semi C(overnment

department/institution, with respect to Land the Demised Premises. JUEE—
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That the Lessor represents that it shall ensure support and agree to sign all the
requisite documents/approval/ no objections required by the Lessee to set up and

initiate operation of the WTE plant.

That the Lessee shall not sublet the Demised Premises or any part thereof to any
person/institution, without the consent in writing of the Lessor Save and except a
Group Company of the Lessee or in case of the Assignment of its business by the Lessee

to its Assignee.

That the Lessee shall allow the Lessor or its authorized representative to enter the
Demised Premises for the purpose of inspection after the prior written intimation of
48 hours to the Lessee which the Lessee shall not object in any manner. Such an

inspection visit will be subject to safety norms of the waste to energy plant.

That the Lessee shall enjoy the peaceful possession of the Demised Premises upon
handover of the Possession of the premises during the period of Lease without any
interruption by the Lessor, and shall pay the rent punctually to the Lessor. The
handover of possession shall be the date on which the premises is handed over or

deemed to be handed over as per letter of possession/handover.

Either Party shall have a right to terminate the Lease Deed by a notice period of 30
days in case of material breach of any"terms of this Lease Deed by the other Party {ie.,

Lessor or Lessee, asthe case may be). .

That the Lessee shall be free to terminate the agreement in case the Lessor fails to
provide the lessee the necessary waste material for the running of plant as per the
Waste Supply agreement. In that case, the Lessor will have no legal claim on the
Lessce;

That if the plant/project docs not get the necessary Environmental clearance from the
concemed department, the Lessee shall be free to terminate this Lease Deed, the Lessor

will not impose any penalty on the Lessee,

ase, Lessor shali not have any legal
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27.

28.

30.

claims over the Lessce.

That if the plant/project does not get the necessary Environmental clearance from the
concerned department, or the Lessee is not able to conclude a PPA at conditions that
ensure feasibility of the project. the Lessee shall be free to terminate this Lease Deed, the
Lessor will not impose any penalty on the Lessee. In that case, Lessor shall not have any

legal claims over the Lessee,

That the Lessor shall secure the Demised Premises at its perimeter with an adequate

fencing or compound wall, and thereafter the secured land shalf be handed over to the )

Lessee,

. The Lessor represents and warrants that the Demised Premises is encumbrance free and there

are no mortgages, liens or security interests on the site other than those cteated
pursuant to this Lease Deed and there is no litigation pending in respect of Demised

Premises in any court or statutory authorities.

The Lessee shall be at liberty to assign its rights and obligations under the Lease Deed to its
group company, any other entity or any other third party entering into
arrangement with The Lessee to operate from the Demised Premises. The right and

obligation under the Lease Deed shall stand assigned to the group company, any other

- entity or the third party and such group company, other entity or third party shall

3L

32,

continue to fulfif the conditions in accordance as per the Lease Deed.

The Agreement shall be governed by laws of India and all parties submit themselves to

the jurisdiction of the Courts of competent jurisdiction at Allahabad, Uttar
Pradesh, India, as in addition to Muzaffarnagar part cause of action has arisen in
Allahabad. .

All or any disputes arising out of or touching upon or in relation to the terms of this

Lease Deed including the interpretation and validity of the terms thereof and the

respective rights and obligations of the parties shall be settled amicably by mutual——-.
oot

.,
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discussion failing which the same shall be settled through arbitration. The arbitration
shall be governed by the Arbitration and Conciliation Act, 1996 or any statutory
amendments/modifications thereto for the time being in force. The arbitration
proceedings shall be held at an appropriate location in Allahabad, which shall be the
seat of Arbitration, by a Sole Arbitrator who shall be appointed jointly by the Parties
and whose decision shall be final and binding upon the Parties. The venue in
addition to Allahabad may be such other places as may specified by the

arbitrator afier consultation with other parties.

. The Lessor shall upon expiry of Lease Deed shall first offer the right to enter into a fresh

Lease Deed at similar conditions in order to continue its operations to the Lessee
and if the Lessee rejects such offer then the Lessor shall be at liberty to approach third party
for entering into Lease Deed of Demised Premises for purpose specified herein

above.

- The Lessee shall hand over the possession of the Demised Premises to the Lessor afier

the term of Leasc is expired or sooner if the lease is terminated by the lessee after giving
three months' notice in advance of their Intention of doing so. In either case the Lessee
will be entitled to remove their constructions, machinery, equipment and other
article moveable or fastened or affixed or embedded to the earth in such a manner that
no loss or minimum loss/damage is caused to the Demised Premises and as far as

practically possible such damages shall be made good by the Lessee.

Either party shall not be held responsible for any consequences or liabilities under

- -this Lease Deed if it is prevented in performing its obligations by reason of laws or

regulations, action by any Government or local body or other authority to as far as
beyond the control of the party, or due to reasons of force majeure which may include but
not limited to riots, insurrection, war, terrorist action, acts of God and unforeseen
circurnstances*beyond its control. Upon happening of the any such force majeure
event either party would inform the other party of such event within a period of 30 days
from the date of such event. Upon abatement of such event, either party would inform

the other party about cessation of the sam
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Shri Ankit Aggerwal
Director-M/S Rollz India Waste Management
Pvt.Ltd. Head office: R-10/107 Raj Nagar Gaziabad.
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Shri Ankit Aggerwal
Director-M/S Rollz India Waste Management
Pvt.Ltd. Head office: R-10/107 Raj Nagar Gaziabad.
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Thi$ AGREEMENT (hereinafter referred to as the Agreement) is made on the 07" day of
January 2022,

g
BETWEEN

Co.:%tru,ction & Design Services, Uttar Pradesh Jal Nigam (U) having its head office at TC-

—_ 38-&" Vibhuti Khand, Gomti Nagar, Lucknow-226010 hereinafter referred to as "C&DS" or

the First Party which expression shall, unless excluded by or repugnant to the context, be

du,gud to include its successors, and assigns of the First Party acting through its
representative Er. Shivraj Singh, Chicl General Manager (IV).

i AND

. Exclutive Officer, Nagar Palika Parishad, Muzaffarnagar hereinafier referred to as "NPP"

or lgc Sccond Party which expression shall, unless excluded by or repugnant to the context,

be deemed to include it's successors. and assigns of the Sccond Party néting through

n:plﬁsenm_tivc Shri Il’gnl raj Singh, Exccutive Of ficer.

E ' 7 AND

V7 f

E Hososo(1V) 4

§  oyvs Soywo - 5
-, onowE By siferant siferes s
Eﬁ’ st wiv qifasr afegas
g R RIS




N,
,}{)Q‘

Q"
“z“éd ;

Q .

M/s Environmental Techne & D I @)

" aya Ch
registered under companies Act, 1956, hay;

Apartment, Church Road, ¥

aran and Company(Jv), a ompany

. ng its registered office at G-7, Shanti Niketan
Ajpat Kunj, Ciyil Line,

—_— . Agra herej
Third Party which expression shall, une g reinafter referred to as or the

$S excluded by or repugnant to the context, be

deemed to include it
§ Ssuccessors, and assigns of the Third Party acting through its

representative Shri Ravi Layania,
The First Party, Second P

| ' arty and the Third Party shall hereinafter individually refer to as
Party' and collectively referred to as 'the Parties'

WHEREAS the Third Party is selected by C&DS (U) on behalf ofUrban Development

Department, U.P. Government for scientific processing and clearingof legacy waste site at

Prempuri Near Machli Talab, Kidwai Nagar, Muzaffarnagar(Location of Site) vb)’-

process of bioremediation,

WHEREAS the Second Party is the Urban Local Body in-charge of municipal functions in
Nagar Palika Parishad, Muzaffarnagar(Name of NPP)

WHEREAS thefirst party is Construction & Design Services (C&DS) is a wing of Uttar

Pradesh Jal Nigam (U) functioning in the field of Civil and E&M Construction and allied
activities.

WHEREAS the first Party has agreed to provide technical assistance to the Second Party and
support inexecution of the Project.

Now, THEREFORE in consideration of the mutual premises and covenants set forth herein,

the Parties have agreed and do, hereby agree as follows:

I | Initial Qt‘lantity of the legacy waste (As per DPR 224655.00 MT
approved and vetting report of RCUES, Lucknow) in MT

2 | Total Value qf t'he work @Rs 439.00 per MT " | Rs. 986.24 Lacs

Construction of this Agreementshall be governed by and construed in accordance with the

_luws of INDIA.

.‘Scbp_e of Work/Protocol

1.  The scope of work as mentioned in Vol-1 Terms of RFP includes Design, Build &
“ Qperate the required infrastructure for bioremediation and clearing of legacy waste
. sites including disposal of residual material after processing in

o a scientific and
-environmentally sustainable manner,

L gm) ’
: :ﬁq@r’ S &/ qifast qie .
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HB-process

Clomipaeied wig el i, butis ol fimited o iicavating

W parbipas wiile .
ectlon] S B8 Whieh ideryen biological degradation, by using suitable
chident Sleving Mueline or « '
| , i Muehing o iy other equipment and aking all the materials
exenvated, iy (e sl

A Jad areps qnd relrieving, recoverable materials and
eprepating,

foy el storing oo, @

orting, selllng, storing, diverting, for reeyeling the excavated materials.
Oblective of e nrolec KNP

Wleellve of the project is 10 achieve 100% processing and disposal of Legacy Waste
mlong, with reclamation of (he dumpsite land,

2. Lechnology

Procensing of Legacy Waste ot Prempurl Near Machli Talab, Kidwai Nagar,
Muzaffarmagar (Name of Site) shall be done by the Third Party deploying suitable
fechnology In accordance with present rules and regulations, norms of Government’
Authorities like MORE & CC, CPCB, UPPCB, Solid Waste Management Rules 2016,

BU—,

bt

National Green Tribunal (NGT) ete., '

The technology should be flexible enough to augment the capacity and accommodate
cnvironment friendly changes to be imposed by governing authorities & regulatory
ngencies during the currency of contract,

/%-/UL‘x,z,uL%sm,ssng@iLx

‘ThirdParty shall install/deploy the processing facility/disposal facility of appropriate
capncity and required manpower so as to clear the whole dump site allotted within a

period of Eight (Months) or as first Party feels necessary.

All the fucilitics required by applicable law and to meet scope & conditions of this
contract shall be set up by Third Party.

All expenses pertaining 1o setting up, operation and subsequent removal of required
plant & machinery shall be borne by the Third Party. Third Party shall at its cost,
expenses and risk make all such financing arrangements as would be necessary to

implement the project and to meet all of its obligations under this Agreement, in a
timely manner.

4. Alongwith the handing over of concerned site the Sccond_' Party will bear the cost of
~ bringing power.and water to the work site, One time cost for this will be borne by the
: - Second Party, The Third Party will pay the bill for usage of power and water,

L 5 - Subsequent Assessment of quantity/Weighment System

oy

_ After formation of windrows for the first time, contour survey shall be carried by

~Third Party under superyision of representatives of First&Second Party to assess the
;E‘._.mpndt of ans formation on volume of dump if desired by Third Party |

oW ’
3R 1v) Y G
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urry oy
¥ Ut contour survey ¢ cevery month for monitoring\volunietric

\mm
&~ dump”a}vx.ul quhmu its ruporl to l‘mt Party with calculations of

Third Pacty shall ¢

rcdumiun of o

The We . i
¢ W dl“““‘-"l System shinll be installed at site by Third Parly as mentioned in

Clavse- 11,501 Terms of RFP, Vol-1.

0. Land

LRt &kt

Wnitinl land required for setling up processing plant ond machineries shall either be
created by Third Party at legacy dump site by clearing/moving dump or using plain
land i available at the dump site.
To meet any additional land required for subsequent expansion of the processing - RE
plant, ThirdParty can use the land that is recovered after processing the legacy
wastetill the project period.
The land area reclaimed by processing will remain with the Second Party except as .
required for setting up of plant which can be used till completion of project period. ]
The Third Party shall ensure optimum utilisation of the project site and shall not use
the same for any purpose not connected or incidental to the project or related
activities.
7. Disposal
It is the sole responsibility of Third Party to dispose off all the rejects/inert generated
during the process.
By-products from such processing viz. recyclables, RDF, enriched soil ete. will be the
property of the Third Party.
E-waste, hazardous waste and recyclables such as the plastic, glass, metal etc. shall

not any way form the part of inert waste,

: The cost of the trausportatxon of RDF or any other product(s) including leachate
’ hnndlmg will be borne by the Third Party.

" SLF facility shall not be provided for disposal of processed waste andresponsibility of -
its disposal as per CPCB/State PCB guidelines shall solely rest with Third Party.

’ ,'Third Party shall in all respect of the project, procure the applicable Permits and be in

" compliance thereof at all times during the currency of this Agreement.

-+ 8, Monitoring of the processing facility

It shall be primary duty of the First party to make concurrent monitoring on daily

asns ‘about the oW/Md maintenance of processing facnhty and any deficiencg'?! Tecs
- D »
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sutd e be thly

y bomtiunicated on the wame d; iy, The partics anree 1o’ muumlh
ataipst ,:% Hatinpareny, standard operaling provedute for quality monitoring of the
FRsasssing Loty and s speration, The Firat party will provide suitable guidance
s sy ey amae s own mechaniam to verily and inspect the aperations of the
Precensing facility, The Fira party mag o it own or drough any other agency

fisr
temitse e quality of o ervices rendered by Thied parts,

Yo Perimlical teporting

e Third Varty shallat the end of every month or at lesier intervals as required by
FirsUsecond Party, fumish detailed breakup in MT ofTotal Lepacy Waste processed.
However, RDF, Recyclables, Inert and construction & demolition waste, soil -
conditioner segrepgated/roceived in processing of waste may also be submitted i
asked.
10, Tenting
/ The

L
R

soit conditioner seceived as by -product of processing shall be required to be
wsted quatterdy or least twise ay per the duration of the project  for "Seed

Gemmination  Jet” or any  wther Wt required Jor suitability of sl

somditoner/processing reslilue being safe before disposal.

Sample Tor testing shall be taken in presence of representatives ol all partics and shall
he sent o FTRCéreputed NABL sceredited Lab for westing. Cost of sumple submission

and testing shall be bome by Sceond Party.

Above procedure shall be applicable for .-‘3:!(1»\533}1‘25 test(s) required to ensure waste

being provessed as per applicable Rulew/Guidelines,
11, Sutunissivn. of Bill

 Contrastor shall submit required GST bill for paymeat at contracted rate Rx.439.00

per MT (exclusive of GSTiol wisle processed at designated uite,

“The Bill shall be submitied with the contour survey report along with caleulation of
+ el quantity caleulated on the basis of density of wuste, The survey report and

| czm.ulfuivm s shall be duly checked and calculation be. verified by Project Mana;,;;f

B e T —

N S

dcugnaic(l iocuxl,iim! of C ouslruttwn & Dcz;lg,n Services, U P, Jal Nigum (U)
- The Weighment Slips (KnntaParchi) of RDE, DF, Recyclables and Soil conditioner
mncwéd from the site shall also be
attached with the Bnll The weighment slips shalt

: Ec \[ﬁ‘fjﬁtd by the mpu‘scmanvrs of Nugar Palika Pamlmd and C&Ds

il !‘am shall also submit a certificate

THhie

stating quantity of waste bifled i
i
Band rcmm& from the sito for further disposal as per the applicapie. o

_ posal as per the apphmbh, il Tav
% . o A rutles in to;f LI

;’ A ) - : ,:( T et




12. Pavment \ <y

Payment shall '
S e done by S, .
REP. by Second Party to Third Party aa

par Clauset I"?E‘ffem"h of
Second Party shall make

- the payment of bills of Third Party within 14 days of
submission of bill.

Achievement autred M fs
of required Milestones within the bill peried shall afso be ensured befire
payment of bill.

13. Miless i ; it
Ones required to be achicved within the given timeframe as mentioned in detail

in RFP Documents (Agreement).

14. Genern) Provisions

Nothing contained in this Agreement shall be construed a5 or have cifect of
constituting a relationship of employer and emplozce or principal and agent between
Department of Urban Development, Govt. of U.P. and the Other Partics or any of its
stafl, employees, agents or representatives.

The First and Second parties shall not be responsible for alt acts and omissions of staff
or any persons, associations, institutions engaged by the Third Party whether or not in
the course of implementing the project and the ThirdParty shall be solely responsible
for the health, safety and security of such persons or entities and their property.

15. Indemnification and Insurance

The ThirdParty shall be solely responsible for and keeps the First &Second Party
indemnified against all the claims, damages, expenses, losses or injury to persons or

property that may arise during the execution of project.

On the occurrence of an accident w hich leads or may lead 1o human loss, Third Party
shall sithin 24 hours of such accident report in writing 1o the First and Second Party
clearly stating the facts in sufficient details, explaining the circumstances of such

accident and subsequent actions taken by the Third Party.

- : In the event, compensation may become payable under any Act or by the Judgement
» of eny Courdcompetent Authority theréof whether such compensation bevomes
A B o payeble by ThirdPany or by FirsuSecondParty, the same shall he bome and paid by

R the I’turdf’an) 11 ThirdParty fails 1o pay the requisite compensation, Sevond Party on

,{ '_ Lo brhalf of itsedf and‘or First Pany shall have ihe right to recover the same by

. 'cntashmmt of Performance Seeurityfany sur payable 1o Third Party,

. 'Dw: ThirdParty at its own cost & expenses shall purchase

and maintain alj tnsurances
m resptct of C

ragtor's nsk, loss, damage or dmtmdlon of Proj

$ i chono(w)
- maﬁmﬂ £y _:*:
S CUY0NE From siferafrodY ufermee
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ey

bility including injury or death or any other

rdance with Good Industry Practises.

workmen compensation, thirq party lig
insurance that may be necessary in acco

16. Effective Date Validity of this Agreement & Amendment

Effective date of this agreement will be the date of commencement of processing from

the date of signing of this agreement as mentioned in Terms of RFP, Vol-I & Vol-II.

In case if; any part of this agreement is in conflict with RFP document and or any

previous MOUs etc., clauses of this agreement will prevail.

The te_rm Authority for this contract shall mean Executive Officer, Nagar Palika
Parishad Muzaffarnagar.

This Agreement shall remain in force for Eight Months & Zero days from the date
of signing of this agreement unless terminated earlier or extended through a mutually

agreed amendment to this Agreement.

This agreement will remain valid even if other scope of work is invalidated and/or are

truncated and/or taken out of the scope of work.
The Agreement may be amended by written consent of the Parties to the Agreement.
Standard Force Majeure clause shall applicable if any such condition arises.

All the conditions of RFP Document except those modified or superseded in this

agreement shall also be part of this agreement.

17. Termination of Agreement

In the event of unsatisfactory performance in execution of the Project or violation of
any terms of this Agreement by the ThirdParty, this agreement can be terminated after
due notices of rectifications from Second Party. In case of termination due to default

of ThirdParty the Performance Security shall be forfeited by the First and/or Second

Under the instructions/orders of any Court/competent Authority or incidence of any
such condition beyond the control of Second Party due to it is not possible to proceed
with the project; Second Party may anytime terminate the Agreement, with' proper
notice to ThifdParty. In such case no claim for any compensation regarding remaining

work shall be admissible to the ThirdParty and ThirdParty shall remove all their plant
& machinery and processed waste componerits from the site,

The Agreement can be terminated with mutyal agreement of the

7 partiesif the Force
‘Majeure conditions prevail beyond validity of Agreement. »
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iy, meonsbting contfied I thils Aggcement, 1 the Pty whe
has been sorved 1l TYormilulon fofice et e ety event of dofaut to the
inlishiveton of oy Pavty at nny (Inge

Nedlee enn b withdrywy,

bl the terdnntion oseora, thie Tennintion

Terminntlon of i, Agreoment ahidl not rellove the Purtles of any oblipntions alrcady
Inearred hereundor whicl oxprenly or by Implloatlon survives Ferndnation hioreof,
an exeept wn otherwing provided I wny provision of this Agrecment etpressly
Hinlting the Hubllity of oliher Party, il not reliove olthor Party ol any obllgations or
labiildes for fosy or danigo 10 the other Puty arkidng out of or caused by uety or
omlagions of sl Purty prior (o the offectlvencas of sueh Termination or arising out

of sueh Termination,

18, Environmentnl Complinnge

The ThirdParty shall, ot all thimen, ensure (hat wll aspects of the Project und the
proceses employed in the contructlon of Project Facilitics shall conlonn 1o the laws
pertaining, (o the envivomuent, heulth and sufely napecty including, rules such asg MS\.N
rules, pollelen nnd guidelinen relited thereto, 'the ‘PidrdParty sholl obtain and maintain
from time to tme necessary clearances from all Government Agencics and for this
purpose shall carry oul, in accordance with Applicable  Laws, the necessary
Favironment Impact Asscasment studies and Implemient appropriate environment
management plans and submit necensary reporty (Including the reports to be submitted
by the Second Partyand /oilirst Purty) uy por Applicable Laws, The whole procedure

yhall be done ng per the guldelines lssued by the CPCR,

19. Setement oL Dlsputoy
In the event any diapute or difference arises between the Partics out of or in
comneetion with this Agreement Including the valldity and Interpretation thercof, it
nhidl be referred by elther party (o the Department ol Urban Developmient, Govt, of
L1 and the declslon of the State Government will be final,

20, Bygluption

Depariment of Urban Development, Covt, ol 1.1, may, at it's discretion and it's own
cout, undertake or cause (0 be undertiken evaluation of the im

‘ pact of the changing
- pround realitles and change

I uny of the basie msumptions and cost effectivene
the Project durlng the validity of this Agresment. ‘The
shall when require glve Urban Development
ressomsble cooperation,
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21. Perform

e

ance Security depositeq under this contruet shalf 1e: sestrsivstel alier ot Aot

of completion of project,

22. Mobilisation Advance: Mobilisation advance,

i demuanded by ‘Thivd party, may be
sanctioned afler appy

‘'oval of u)mpucnl authority, In sceordance the terms snd
conditiong vide office order No, 968/Pra-1/2005-0021/19 ditted 29082021 of 1.1, Jal
Nigam(U) to a maximum of 10% of tfie
each against Bank Guarantee,

u;,ru.mul( value in two ingtadmenty of 5%

23. General Conditions

Scope of work, Implementation plan of the Project, has been detailed and def ined in
the Agreement.

The progress report of the Projcet shall be submitied by the ThirdParty from time to
time.

The progress of the Project and proper implementation will be inspected by the First
Party in form of visits from time to time.

In witness whereof, the Parties hereto have caused this Agreement o be signed in their

respective names,

For and on behalf of For and on behalf of NpP For and on behalf of
'FirstParty Sccond Party ThirdParty
Signature: v.l,'l/ Signature:

4../

"gowmzo( V) ?é] N
(Er, Shl ( ¥
Chief General &éﬁ) ﬂg’; 'éf%tl %Rﬁ

i — ‘M/s Environmental Techno &

v
- C&DS, U.P. Jal tham ) Nagar Pﬁ&%@d, M/s Daya Charan and
Noida Muzaffarnagar Company(JV)
L. Witness Signature 2. Witness Signature /|
\ \ !
\\/ s
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ANNEXLRE PNy

i Ik Solutions

Ede, the Netherlands, 9" of June 2024

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaffarnagar Nagar Palika

Dear Madam,

This letter is to confirm our commitment to start with clearing the landfill of Muzaffarnagar, also
known as the Muzaffarnagar Recycle facility, by the second part of this year, 2024. We will do this
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be
recycled later on in time, when we have the full Waste to Energy plant available. Our focus will
not only be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation installation to Muzaffarnagar that has a capacity of
maximum 1,000 tpd of waste. This is a mobile installation and will become operational in the 2
part of 2024. The sand an stones we separate from the waste we will use for leveling our plots or
for concrete production. The waste to energy plant of Muzaffarnagar can handle both fresh
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.

This is only possible when the site has an easy access for larger transport trucks. To remove
waste via the existing town streets and alleys will be difficult. We are hoping that the temporary
access roads will become available at the start next of this year. We will need a good road to
bring in equipment and to move material to clients. Via existing roads through town that will be
difficult.

More important is the progress of the main approach road for which a new road and bridge are
needed. We are seeing progress with the construction of the bridge. We can only speed up when
this new connection is ready. We hope you understand this..

End of June | am visiting Muzaffarnagar again. | hope we can meet and make a more detailed
plan for the months to come.

Warm regards,

"
e

Therus Gieling, CEQ of GCIND Solutions Pvt. Ltd.
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! D Solutions

Muzaffarnagar
Projected steps to kickstart the project
(1) Clearing legacy waste from the landfill

@ Collection platform
@ Digester

Dated: 27-03-2024
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Plan of action for processing legacy waste situated on landfill of Muzaffarnagar

1. To have the temporary access road ready on the shortest
possible notice. Needed to enable us to process the legacy
waste and start with removing waste. The works includes
clearing the roadbed of waste and adding a hardened road
surface (tarmac, asphalt). [See figure 1] expected to be
completed by the Government: May-June 2024

2.  We will start with the construction of a security and office
building at the South end of the landfill. Completed July-
August 2024

3.  We will start with the excavation of waste on the landfill to make
space for a concrete platform [Landfill section B see figure 2]
where collection and processing of waste takes place. Also,
space is needed to be able to build the bio digester. [Landfill
section A see figure 2] Excavation works completed July 2024

4. We will construct the concrete floor for collection and
separation of waste. [Plan overview see figure 3] Construction
and completion: July - August 2024

5. We will construct the temporary separator installation for
legacy waste. Construction completed October 2024

6. We expect the government to be in full swing with constructing
the main access road and bridge. [see figure 1] Expected
completion by the Government: March 2025.

7. We will start the first phase of waste separation on the new
platform, separating mainly sand and stones and RDF. RDF is
being removed in small quantities through town via the
temporary road. Sand and stones is being treated so it can be
used as a building material for the preparation of the plot
(leveling of the plot).

a. Startwaste separation: Q3 or Q4 2024
b. Enlarging capacity when main access road is opened
March 2025

8. We will start with the construction of the bio digester as soon as
the space on the landfill is being cleared from waste (see point
3). Digester can turn 300 m3 /day organic waste (incl cow
manure) into biogas.

a. Start of construction of concrete works August 2024.

b. Bio digesterwill be completed after completion of main
access road (see point 6). The main road is needed to
transport the large-scale components to the plot. [Plan
overview see figure 3] Completion April - May 2025

These steps are only possible within the given time frame when the
roads are completed as we have agreed during the meeting with the
District Magistrate in the meeting of February the 22" and is
underlined with the letter to the District Magistrate of February the
2742024,

-
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Figure 1 Roads to be
completed

To be able to construct and operate the plant the new access road and
bridge need to be constructed as soon as possible.
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Figure 2 Landfill sections

* Landfill sections A & B will need to be cleared from
waste first and foremost (April/May 2024)

» Section A is needed for the bio digester

« Section B is needed for the collection and separation
platform, to be in operation October 2024
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Figure 3 Plan overview
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i 7,:-— 8 n GPS Map Camera |

Muzaffarnagar,UP, India
Muzaffarnagar, Muzaffarnagar, 251003, UP,
India
Lat 29.451828, Long 77.677137
06/12/2024 03:19 PM GMT+05:30

3 Note Captured by GPS Map Camera




246 102

) ©Ps Map camera

Muzaffarnagar,UP,India
Muzaffarnagar, Muzaffarnagar, 251003, UP,

i India

¢ Lat 29.452139, Long 77.677262

: 06/12/2024 03:22 PM GMT+05:30
 Note : Captured by GPS Map Camera
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Muzaffarnagar,UP,India
Muzaffarnagar, Muzaffarnagar, 251003, UP,
India
Lat 29.451864, Long 77.677007

~06/12/2024 03:19 PM GMT+05:30
i Note : Captured by GPS Map Camera
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Muzaffarnagar UP Indla
Muzaffarnagar, Muzaffarnagar, 251003, UP,
India

Lat 29.452140, Long 77.677262

- 06/12/2024 03:22 PM GMT+05:30

3 Note Captured by (€ ET) Camera
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@ AnnexoRe NR

REPORT OF NAGAR PALIKA PARISHAD (NPP) MUZAFFARNAGAR IN
COMPLIANCE TO THE ORDER DATED 15.01.2024 AND 18.03.2024
ISSUED BY HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI IN

0.A. NO 532024 FARHA KHAN VS STATE OF UTTAR PRADESH &
ORS.

That Hon'ble National Green Tribunal (hereinafier referred to as “NGT™) _dated
15.01.2024 and 18.03.2024 has passed the order in O.A. No. 593/2017. The
Compliance Report on hehalf of the NPP Muzaffarnagar, State of Uttar Pradesh in
compliance with of order passed by Hon'ble NGT in O.A. No. 53/2024Farha

KhanVs U0 &State of Uttar Pradesh & Ors.,

Order dated 15.01.2024 issucd by Hon'hle NGT in the O.A 5372024 The

operative portion for the same is reproduced here under:

i thus origmad application, Applicani has alleged serious violation in respect of
complianee a7 Selid Wasie Management Rules, 2016 and Bio-Medical aste
Management Rules, 2006 by the Nagar Palika Parishad, Mwcaffar Nagar, Utiar

Pradesh

ds por the grievance, the waste 1s neither scegregated nor processed. The final

dumping sie is af Kidwai Nagar, Muzattar Nagar, whiely s sot ¢ sanitary landfitl
but a mere big dumping yard, swhich is abumting the residential colonies. It is also
alleged thar the Municipal Carporation has permilicd cropping up of several
illegal dumping sites for dumpiig: of misicipal waste und there s no proper

municipal waste menageneni seithin the Municipal Corporation concerned.,

-~ /‘Z v 2 -
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Order dated 18.03.2024 issued by Hon’ble NGT in the O.A 53/2024. The

operative portion for the same is reproduced hereunder:

In this original application, applicant has raised the grievance that within Nagar
Palika Parishad, Muzaffarnagar, UP, waste is neither segregated nor processed
and final dumping site is at Kidwai Nagar, Muzaffarnagar which is not a sanitary
landfill but a mere big dumping yard abutting to the residential colonies. It is also
the allegation that Municipal Corporation has permitted cropping up of several
illegal dumping sites for dumping of municipal waste and there is no proper

municipal waste management.

Learned Counsel for respondent no.4- Nagar Palika Parishad Muzaffarnagar

seeks three weeks’ time to file the response.
The next date of hearing is 03.07.2024.

ACTION TAKEN REPORT:

1. It is humbly submitted that as per the current census Nagar Palika Parishad

— (NPP) Muzaffarnagar has a population of 520, 206 and the quantum of daily
generated municipal solid waste (MSW) of NPP Muzaffarnagar is 234 TPD.

The daily solid waste generated is collected from all 55 wards in NPP,
Muzaffarnagar, which is segregated at the point of collection and

accordingly dry and wet waste are sent for further processing.

2. The Door-to-Door collection of MSW is being operated by NPP
Muzaffarnagar. For effective collection of MSW, vehicles being used are
Mini Tipper — 72 nos. and Tricycle — 77 nos. The domestic waste is being

“ segregated at the MRF center of 05TPD capacity located at Roorkee Chungi

at Roorkee road. There is no temporary dumping sites in NPP,

A
(4)

{® Scanned with OKEN Scanne




Muzaffarnagar. only secondary collection point was established from where
waste is collected and sent to dumpsite at Kidwai Nagar. Disposal of MSW

sent to Kidwai Nagar site was done by MSW processing plant which was

operated by third party and currently non-operational after the contracts
ends.

During this period, the daily generated solid waste is processed through
decentralized manner. During this period, dry waste was processed through
MRF and doing agreement with local kabaddis and wet waste j)r{)ceésed
through windrow composting. Approx 30-40% of remaining solid waste was
dumped into the dumping ground separately, which will be transported to
the MSW processing facility for further disposal in scientific manner as per

rules once its operational.

. The process of re-tender regarding operationalization of MSW processing

plant of 120 TPD capacity was on hold due to Lok Sabha Election 2024 and
effective Model code of conduct. As the Model code of conduct is
ineffective/ends the process of tendering is taken up by NPP Muzaffarnagar
and will be completed within one month. Accordingly, after the tendering
process and administration approval and sanction process will be completed
the MSW plant will be fully operational by August 2024, Currently the dry

waste collected is segregated in MRF and non-recyclable waste collected is

* enf in covered tipper to the dumping ground and placed separately. The wet

waste collected is treated in composting.

T
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Lat 29.496074°
Long 77.698392°
08/06/24 08:45 AM GMT +05:30

Geotagged Photographs of Covered Tipper

4. In reference to the legacy waste 224,655 MT Legacy waste has been
scientifically disposed at the Kidwai Nagar site (Annexure — 1) and some
quantity of legacy waste still remaining at the dump site which has not been

measured. The process of estimation and remediation of legacy waste is

A
e)
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under process and remediation will be started by August 2024, NPP
Muzaffarnagar is in discussion with M/s GCIND Solutions Pvt. Ltd, The

letter of M/s GCIND Solutions Pvt. Ltd. dated 09.06.2024 regarding the
same is attached as Annexure - 2

5. Fresh application for obtaining NOC/ Authorization is from Up Pollution

Control Board has been submitted, NOC awaited. Copy of application is
attached as Annexure-3

6. The garbage points as mentioned in the application are fully cleared and
regular cleaning and IEC works has been conducted by NPP Muzaffarnagar

team. The latest geo-tagged photographs of all the locations is attached as
under:

g ” « e - ¥ s
2 Muzaffarnagar, Uttar Pradesh, India
2 FP32+-C3W, Meerut Rd, Santosh Vihar, Civil Lines South,
5 Muzaffarnagar, Uttar Pradesh 2570017, India
P Lot 29454433~
Long 77.700182°

B 09/06/24 10:30 AM GMT +065:30
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s india
901, 901, Circular Rd, Kambal Wala Bagh, ClviliLines South;
Muzaffarnagar, Uttar Pradesh'251007/indla™ 8
Lat 29.462897° R
Long 772.705518°"°
09/06/24 12718 PM GMT +05:30

N

.

oy ;
n GPS Map Camera § 4

G N s N S TR St
Shahpur, Uttar Pradesh, India
1213/1, MDR 135W, Nlyazupura, Shahpur, Muzaffarnagar, Uttar
Pradesh 251002, India
Lat 29.47709°
Long 77.€68878° ;
09/06/24 04:26 PM GMT +05:30 =
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Muzaffarnagar Uttar Pradesh India
: i NewiBhopa Bus Stand, Bachan Singh Colony, Muzaffarnagar, Uttar
Pradesh'251001: lndla
Lati29.472742°
Long 7.72.722317°
09/06/24 Q4:10 PM CMTi+05:30

7;‘ @99/_ \ae 2023

aaent:9028921582, 94574

Muzaffarnagar, Uttar Pradesh, India
43, Arya Samaj Rd, Shiv.Chowk, Civil Lines South, Muzaffarnagar,
Uttar Pradesh 251001, India

Lat 29.466516°

Long 77.701978°

09/06/24 11:18 AM GMT +05:30
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n GPS Map Camera

Muzaftarnagar, Uttar Pradesh; India
36/4, Anandpurl, Indira Colony, Muzatfarnagar, Uttar Pradesh 251002, India
Lat'29.4794056°

10/06/24'10:08 AM'GMT +05:30
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% Muzaffarnagar, Uttar Pradesh; India

s Long77.697667°
10/06/24 10:08 AM GMT. +05:30
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36/4, Anandpurl, Indira Colony, Muzaffarnagar, Uttar. Pradesh 251002, India
Lat'29.479405°
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w3 Muzaffarnagar, Uttar Pradesh, India

36/ Anandpuri Indira COth Muzaffarnaga Qar.P
3 (] ) r, 1 ndia

Long 77.697498°
10/06/24 10:03 AM GMT: +05:30

.- Muzaffarnagar, Uttar Pradesh; India
=2 54/55, Rampuri, Muzaffarnagar, Uttar Pradesh 251002, India
%7 ¥ 1at29.47777°
! Long 77.696156°
@ 10/06/24 05:35 PM GMT +065:30
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FMCP+6PW, SHAMLI, Tallb Frult Shop Minakshi
Muzaffarnagar, Uttar clearsky N Chowk; sdtharshahl, ALE
Pradesh 251002, India 45,0 °C Muzaffarnagar, Uttar

11 Jun 2024 05104 PM > 2 11 Jun 2024 05218 PM

FMO9W+MGW, Shiv
Chowk.-Givil-Lines-South;—-<laarsky
Muzaffarnagar, Uttar 45,0 °C
11 jun 2024 05:26 PM
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ACTION _PLAN_TO _FULFILL _THE GAP_IN__SOLID WASTE
PROCESSING:

1. Waste to Energy (WUE) plant of 1750 TPD capacity is under construction
and  will  be  completed by March  2025. Present status  of

establishment/operation of Waste-to-Energy Plant is as under:

v’ Registration and Handover of Land has been completed by
MuzalTarnagar Nagar Palika.

v" GCIND Solutions has taken possession of land parcel.

v Construction of bridge and new approach is under progress, done by
MuzafTarnagar Nagar Palika.

v Upgradation of existing approach road is under process, expected to
be ready by August and needed to bring in first containers with

cquipment for phase 1.

i -d-l:t...,;ﬂ"' - . B
e i el T
ey i f Muzaffarnagar,UP,India
¢ Muxnlhrnwgav, Muzalfarnagar, 251003, UP,
! India -
£ b1 29.452140, Long 77.677262
06/12/2024 03:22 PM .GMT+05:30

) Note: Coplured by GPS Map Cwmera ——
-w\.-/ LT A AR [ V7 PR IR a0t 1,

)

e )
(¥ Scanned with OKEN Scanner



117 261

¥ Muzaffarnagar,URB,India
L Muraffarmagar, Muazaffamagar, 251003, UP,
tnda
L1 29.451828, Long 77.677137
0612720248 03.19 PM GMT-.0530
pe— o Note = Giptured by GPS Map Camerx
e———s 7D B e e

Geotagged Ishot of WTE plant

2. 05 units of Material recovery facility each of 05 TPD of capacity is under

process and will be operation by December 2024.

Submitted for vour kind information and perusal.

“fz~
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' .. 397 ) E-mall id ; cds.uniti@gmsil.com
Al — p r . )
/ m— \Z\..O‘ /0\ foris: 2\\\”7“1’3
Completion Certificate of Original Works
] ) . h » .
Name of Work : on-Rex11cc|iatioxx & Clearing of Legacy Waste at N.P.P. Muzaffarnagar
Bio-Remediation Method.
(A) Quantity of Legacy waste- 224655.00 MT.
(B) Leveling and Dressing work-  Work Completed
(C) Disposal of R.D.F.- 74599.00 MT.
Agency : Unit-07, C&DS, U.P. Jal Nigam (Urban) Meerut
G.0. No. : 4I0TR0G /4894 / 429(15) / 2020—21 fRATE 27.11.2021
Specification of work : AsPer G.O.
Certified that the work mentioned above was completed on 31.08.2023 as per according 1o o

approved Estimate/Agreement, norms & specification and handed over on Dateag 12432 that there has

been no deviation from the sanctioned contour plan and specification other than those sanctioned by
compelent authority.

¢ b A

Mf/s Environmental (Project ﬁlanager) ‘Exécutive Officer
Techno DCC JV, G-7 Shanti Unit-07, C&DS, Nagar Palika Parishad ,
Niketan Apariment, , U.P. Jal Nigam (Urban) Muzaffornagar i
Church Road, Lajpat kunj, &l Meerut :
: Civil'Line; Agra 23

Returned 1o the Project Manger Unit-07, C&DS, U.D. Jal Nigam (Urban) Meerut. The work has
been taken over. Taken Over

Vi 3
Execilivé Officer 5

Nagar Palika Parishad
Muzaffarnagar

e
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£ Solutions

Ede, the Netherlands, 9% of June 2024

To: Executive Officer of Muzaffarna
arN
Mrs. Pragya Singh sar Nagar

Muzaffarnagar Nagar Palika

Dear Madam,

This letter is to confirm our commitment to start with clearing the landfill of Muzaffarnagar, also
Known as the Muzaffarnagar Recycle facility, by the second part of this year, 2024. We will do this
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be
recycled later on in time, when we have the full Waste to Energy ptant avaitable. Our focus will N
notonly be fresh waste, we also focus on legacy waste in the first phase of the project. -

in 2024 we are shipping a separation installation to Muzaffarnagar that has a capacity of
maximum 1,000 tpd of waste. This is a mobile installation and will become operational in the 2™
part of 2024. The sand an stones we separate from the waste we will use for leveling our plots or
for concrete production. The waste to energy plant of Muzaffarnagar can handie both fresh
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.

This is only possible when the site has an easy access for larger transport trucks. To remove
waste via the existing town streets and alleys will be difficult. We are hoping that the temporary
access roads will become available at the start next of this year. We will need a good road to
bring in equipment and to move material to clients. Via existing roads through town that will be

difficult.

Mare important is the progress of the main approach road for which a new road and bridge are
needed. We are seeing progress with the construction of the bridge. We can only speed up when

this new connection is ready. We hope you understand this.

End of June [ am visiting Muzaffarnagar again. | hope we can meet and make a more detailed
plan forthe months to come.

Warm regards,

Therus Gieling, CEO of GCIND Solutions Pvt. Ltd.

(%)
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Application for

e

‘ Form 1
[see vules 4(2) & 6(2)]
obtnining authorization

o

Te
The Member Sceretary,
L trar Pradesh Pollution Control Board

1 Name of the municipal authori
e amel al authonty/Nanwe of the
agendy appointed by the municipal 1\1‘(::1#\))‘ e

2. Corrospondence Address

Telephone Number

Fax Number
3. Nodal Officer & designation
(Officer authorised by the munici ity
:éc_;v:;oc;amg?‘t::?le for opcmtic:g‘g?‘p?glclggtggoc:r
4. Authorization applied for (Please tick mark)
5. Authorization Type

6. Detailed proposal of waste processing/disposal facility (to be attached ) to include

6.1 Processing of Waste

i. Location of Site

ii. Name of Waste Processing Technology
iii. Details of Processing Technology

jv. Quantity of waste 10 be processed per day
v. Site clearence (from Local Authority)

vi. Details of agreement between municipal
authority and aoperating agency

vii. Utilization programme for waste processed
{Product utilization)

viii. Methodology for d'!sposal of waste processing
rejects (quantity and quality)

. ix. Measures 10 be taken for prevention and control
of environmental pollution

«. Invesiment on Project and expected retums

xi. Measures to be taken for safetly of workers
working in the plant

6.2 Disposal of Waste
1. Number of'sites indentified

ii, Layout maps of sit€
iii. Quantity of wastc to be disposed per doy

69

: NAGAR PALIKA PARISHAD

MUZAFFANAGAR
: kidwai nagur

muzu!‘l‘mmgur.l\dUZA]"F/\RNAGAR.ZSl()OI .
MUZAFFARNAGAR , Pin: 251001

: Ravi lavania
:MD

. Waste Processing,Disposal at landfill,

: FreshApplication

- kaidwai nagar muzaffanagar

: Bio mining
- Naot Attached

. 900 Metric Tonnes/Day

. Nol Atached
- Nat Attached

- Not Attached

- Not Atlached

- digposing after proper treatmient.

+ 885 and 101

- providing safety kits like helmat, shous, gloves,

mask

v

" Not Auached
: 630 Metric Tonnes/Day

@ Scanned with OKEN Scannei



iv‘.',”.‘(

e and composition of waste
/ N

/ f‘r)gtai!s of methodology or criteria followed for
a ;‘sgjecuon
“ petails of Existing Site under Operation
«ii. Methodology and operational details of
]andﬁ“ing
viii. Measures taken to check enviornmental
f pollution

Date .

265

: and
. Not Attached

: Not Attached
: Not Attached

 disposing after proper treatment,
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Punt_PayRacwipt
%

" Tmnsaction Details :

paymen! Reference No/ Order No.:  UP01523031516260573

Slalus - SUCCESS
~ Transaction Amount : 50000
Transaclion 1D : 84936246
Transaclion Dale and Time . 0023.03-15 16:26:18
Entreprencun 1D UPSWP230441622 \
Unit ID ! UPSWP23044 162202

2
PayIDFromBank 1D 2082085542

(E Scanned with OKEN Scanner
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THE UTTAR PRADESH STATE CONTROL OVER PUBLIC CORPORATIO® |CT, 1975
[UP.ACT NO.41 OF 1975]

(As passed by the Uttar Pradesh Legislature)
An Act to provide for the control of State Governmen over
statutory bodies established under any Uttar Prades; Act
(excepting Universities governed by the Uttar Pradesh itate
Universities Act, 1973)

It is hereby enacted in the Twenty-sixth Year of the Repul: & of =

India as follows: -

1. Short title and commencement. — (1) This Act may be call: the

Uttar Pradesh State Control Over Public Corporation Act, 19"

(2) It shall come into force at once.

2. Power to issue directions to statutory bodies: - (1) Every sta  ory
body (by whatever name called), established. or constituted . der
any Uttar Pradesh Act, excepting Universities governed b: the
Uttar Pradesh State Universities Act, 1974, shall in discharge . "its
functions, be guided by such directions on questions of polici: as
may be given to it by the State Government, notwithstanding hat
no such power has expreésly been conferred on the @ ute

~Government under the law establishing or constituting  .h
statutory body. '
(2) If any question arises whether any matter is not a matt: 2s
-respects, which the State Government may issue a direction v ler
sub- section (1), the decision of the State Government sha be

final.

Note: Received the assent of the Governor on August 30, 1' 3,
published in U.P. Gazette, Extra. , Dated 4™ September 1975, e
2.
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IN THE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION No. 53 of 2024

INTHEMATIER OF :
FARHA KHAN

APPYLICANT
AND
STATE OF UTTAR PRADESH & OTHERS

VAKALATNAMA

all come that 1/We EXECUTIVE OFFICER, HAGAR PALIKA
kh, Advocate

L RESPONDENTS

Know all to whom these presents sh

PARISHAD, MUZAFFARNAGAR, abovenamed do hereby appoint Mr. Raunak Pare

hereinafter called to be our Advocates in the above noted case and authorise them  To act,

appear and plead in the above noted case in this Court or in any other Court in which the
same be tried or heard and also In the appellate Courts

adings, replications, appeals, cross-objections, or pettions

To sign, file verify and present ple
ts as

on, restoration, withdrawal, compromise or other documen

for executions, review, revisi
its stages

may be deemed necessary or proper for the prosecution of the said case in all

Revisor restoraries

s To take out execution proceedings, to deposit, draw and

To file and take back document
things

grant receipts thereof or and to do all other acts and

receive money, cheques and
on of the

which may be necessary to be done for the progress and in the course of prosecut!

ct any other Legal practitioner authorising him to exe
y may think

said case. To appoint, instru rcise the
power and authorities hereby conferred upon the Advocates whenever he or the

fit to do so and sign, the power of attorney on my/our behalf

to these present the contents of which

fi

Accepted: Advocate(\QQ}' | lien M
\ & :
(RESPONDERE. NO S

RAUNAK PAREKH, Advocate,
Basement No.2, Block B-3 TR

Manu Apartment,
Mayur Vihar Phase-1
Delhi-91
M-9919024666

REG No. UP-117/11

IN WITNESS WHEREOQOF, We do hereunto set our hand

have been understood by us this 6" day of MARCH, 2024

‘~v: V,‘ffﬂ,' 53«.9::‘_4,1') ‘.f/?f} . A ’ 2
RAUNAK PAREKH ;-f- “i"«'@’iﬁ i, U ‘
\ ARDCETR GG "Llf\-’,‘ \1:\‘
e 319024666 'ﬁ 4s INDA
\.u upur | URb@ymail.com e . _ 08726389 <
No L"’/ll-i/ll _‘,’:\_ 4 1‘,,,} ‘“ORUPE{A"”‘:
BRI
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